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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,

PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 234 OF 2020

IN THE MATTER OF:

ANURADHA ...APPLICANT
VERSUS

STATE OF UTTAR PRADESH & ORS. ...RESPONDENTS

OBJECTIONS ON BEHALF OF M/S. TRIVENI ENGINEERING &

INDUSTRIES LTD. TO THE JOINT INSPECTION REPORT

DATED 23.12.2020 ALONGWITH SUPPORTING AFFIDAVIT

MOST RESPECTFULLY SHOWETH:

1.

The answering Respondent herein i.e., Triveni Engineering &
Industries Ltd. (“TEIL”) is a duly registered public limited
company incorporated under the Companies Act, 1956 and is
engaged in multiple business activities, one of which is
manufacturing sugar. At the very outset, the answering Respondent
herein submits that it is a responsible company which is fully
compliant with the applicable statutory laws and follows the law of

land.

That in the year 2006-07, the answering Respondent established
one of its Sugar Manufacturing Unit (“Sugar Mill”) at village
Milak Narayanpur, in the Rampur district of the State of Uttar

Pradesh. The unit is engaged in production of sugar and is operating



2

having all the necessary permissions required under various

statutes.

That as 1s borne out of records, in the month of October 2020, the
Applicant herein, approached this Hon’ble Tribunal by filing the
instant Original Application wherein it was alleged that the
answering Respondent’s Sugar Mill was operating without any
treatment plant and polluted effluents were being discharged
directly into the land affecting the groundwater. Notably, these
allegations were wholly baseless and were nothing but scandalous
and motivated which the answering Respondent will demonstrate
from the Joint Inspection Report filed by the Joint Committee of
Central Pollution Control Board (“CPCB”) and Uttar Pradesh
Pollution Control Board (“UPPCB”).

That the instant Original Application was heard on 02.11.2020,
when after hearing the Applicant, this Hon’ble Tribunal was
pleased to pass an Order by which it constituted a Joint Committee
comprising of CPCB, UPPCB, and District Magistrate, Rampur
(“DM, Rampur”) to examine the grievance of the Applicant and
take remedial action. UPPCB was made the nodal agency for
compliance and coordination, and a factual and action taken report

was required to be submitted within three months before this

Hon’ble Tribunal.

The Joint Committee comprising of officials from the CPCB,
UPPCB, Sub-Divisional Magistrate, Rampur, Cane District
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Officer, Rampur visited the Sugar Mill of TEIL on 23.12.2020 and

carried out the inspection as directed by this Hon’ble Tribunal.

That based on the Joint Inspection Report prepared by the Joint
Committee, this Hon’ble Tribunal vide its Order dated 15.03.2022

reached the following conclusion:

“3. From the above, it is seen that unit is operating beyond the
consented capacity; without separate flow meter; storage lagoon
is of over capacity, there are two impermeable lagoons in the ETP
area; ETP operation is not satisfactory, Sulphate Removal System
(SRS) is not proper; treated effluent is being discharged through
common channel after mixing with ETP outlet and the Ground
Water shows high colour, conductivity, COD, Total hardness and
Sulphate concentration. The ground water contamination found
may be due to infiltration to nearby villages which reaches upto
shallow depth leading to high concentration of Sulphate, colour,
conductivity, COD, total hardness and low pH value in ground
water, which can be further ascertained by study of ground water
of nearby areas by Competent Department. Deep borewells are
complying w.r.t. BIS drinking water standards 10500:2012. The
Committee has accordingly made recommendations for remedial

action as mentioned above.”

The said order dated 15.03.2022 was challenged before the Hon’ble
Supreme Court and by judgment dated 21.08.2023 passed in Civil
Appeal No. 2934 of 2022, the Hon’ble Supreme Court was pleased
to set-aside the order dated 15.03.2022 and remand the matter back
to this Hon’ble Tribunal while allowing an opportunity to the
answering Respondent to file objections and to be heard before

passing further orders.
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Although the order dated 15.03.2022 has been set-aside by the
Hon’ble Supreme Court, it would be appropriate for the answering
Respondent to first deal with the aspects highlighted in para 3 of
the order dated 15.03.2022 as reproduced hereinabove, inasmuch
as the said aspects had weighed with the Hon’ble Tribunal in
observing that the answering Respondent is not complaint. After
dealing with the said aspects, the answering Respondent would deal
with the recommendations highlighted in the report of the Joint

Inspection Committee.

However, before doing so, first and foremost, it is submitted by the
answering Respondent herein that in the latest round of inspections
done at the behest of the office of the Regional Officer, pursuant to
which report dated 20.06.2023 was generated, the UPPCB has
found the ETP installed at the subject Sugar Manufacturing Unit
working satisfactorily. A true copy of the Report dated 20.06.2023
1s annexed herewith and marked as Anmnexure R-1. Further,
inspection conducted by UPPCB in the month of January and
February, 2023, show that the samples of waste water collected
from subject Sugar Manufacturing Unit, have been found within
permissible limits. A true copy of the Report dated 19.01.2023 and
18.02.2023 prepared by the Regional Laboratory, Moradabad of the

UPPCB is annexed herewith and marked as Annexure — R-2.

In this background, submissions of the answering Respondent to
the report of the Joint Inspection committee may be considered. In

the respectful submission of the answering Respondent, the
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12.

13.

S

allegations levelled against the answering Respondent in the report
of the Joint Inspection Committee are baseless and unsubstantiated.
The answering Respondent would demonstrate in the following
paragraphs as to how the claims made in the Report are erroneous,
misleading and at places contrary to the data maintained by the

CPCB and UPPCB themselves.

. RE: ALLEGATION THAT UNIT IS OPERATING

BEYOND THE CONSENTED CAPACITY.

Observations as per the Joint Inspection Report —

As per Daily Manufacturing Reports (DMRs) provided by the unit
it was observed that on the day of inspection the unit was crushing
5220 TCD of cane, which is more than the consented capacity. As
per DMRs provided by the unit, average cane crushing for the
month of December, 2020 is found to be 5091.5 TCD, which is

more than consented capacity of 5000 TCD.

Conclusions

The unit operational capacity was found more than consented

capacity.

Reply

It is humbly submitted that the conclusion drawn by the Committee
is incorrect, misleading and smacks of non - application of mind.
The answering respondent would like to rely upon the Certificate
issued by the District Cane Officer, Rampur, for the Crushing

Season 2020-21, wherein the seasonal crushing average was 4932
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TCD by the unit whereas the consented capacity i1s 5000 TCD. In
other words, the unit crushed lesser that the consented capacity, if
determined on a seasonal basis. A true copy of the Certificate issued
by the District Cane Officer, Rampur is annexed herewith and

marked as Annexure R-3.

It is quite possible that in a particular day, there may be a variance
in the amount of cane crushed. At times, it is beyond the reasonable
control of any Sugar Manufacturer to control the amount of cane it
is crushing since the entire cane received by it has to be crushed,
and that may result in minor deviation, but on an average the total
crushing capacity for the season cannot be breached. Moreover,
since the average of a month i.e., December 2020 is taken as a
criteria in the Report in question to suggest a breach beyond the
consented capacity of 5000 TCD, though marginally, in the same
way, it is the Appellant’s submission that average of the entire
crushing season should be considered, which would demonstrate
that the Appellant is thoroughly complaint. The same is clearly

evident from the certificate issued by the District Cane officer.

Therefore, since quantity of crushing of sugarcane is based on
supply by farmers, which is beyond the control of the unit, a slight
variation on some days cannot be ruled out. Therefore, it would be
appropriate, practical and pragmatic for the crushing capacity vis-
a-vis actual crushing carried out to be determined on a seasonal

basis.
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In this regard, it may be noted that the Joint Inspection Committee
has reported that the unit generates 126.55 Litres of effluent / ton
of cane crushed. Running on consented capacity (5000 TCD), the
unit would generate about 632 KLD of effluent, whereas, as noted
by the Joint Inspection Committee itself, the ETP capacity of the
unit is 840 KLD (in addition to 600 KLD of SRS). Therefore, even
if there were to be a minor variation in crushing by the unit, the ETP
systems installed at the unit are suitably capable to treat the effluent
generated so that there is no pollution whatsoever caused on

account of such effluent generation.

RE: UNIT DOES NOT HAVE REQUISITE FLOW-
METERS INSTALLED

Observations as per the Joint Inspection Report (Para 4)—

The unit has not installed flow meter at the main inlet channel of
ETP however, it was observed that flow meter was installed at the

feed to primary clarifier from equalization.

The unit has installed flow meter in the outlet channel carrying
combined treated effluent from ETP & SRS to treated effluent

storage lagoon.

The unit is having separate 600 KLD of Sulphate Recovery System
(SRS) installed for treatment spray pond/ cooling tower overflow.
Flow meter is installed at inlet of SRS, however separate flow meter
at outlet of SRS is not installed to estimate the treated effluent

generation from SRS. The treated effluent from SRS outlet is
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combined with treated effluent from ETP and discharged into the
lagoon. The OCEMS records the continuous combined flow of

treated effluent from ETP and SRS

Conclusion (Para 5)

No separate flowmeter was installed at ETP outlet as well SRS

outlet.

Reply

In respect of the observation that no separate flowmeter was
installed at the ETP outlet as well as the SRS outlet, it is humbly
submitted that firstly, the answering Respondent was under no
statutory obligation to install the said flow meters. As far as an inlet
flow-meter is concerned, it is apposite to refer to the Point No. 7 of
the Special Conditions provided under the Consent to Operate
issued by UPPCB to the answering Respondent herein where the

following condition is stated:

7. Unit shall operate and maintain the installed electromagnetic flow meter at
water source and outlet of ETP with running hours and maintain the records
of water extracted and treated effluent supplied to irrigation or discharge in
drain.

Clearly, there is no requirement to install a flow-meter at the inlet
of the ETP. Even apart from the consent to operate, at no point in
time was a direction issued to the unit to install a flow-meter at the
inlet of the ETP System. Therefore, in the absence of a specific

direction, no fault can be ascribed to the unit for not having installed

a flow-meter at the inlet of ETP.
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Be that as it may, it may be noted that as noted in the Joint
Inspection Report, after the first stage of the ETP system i.e.
equalisation tank, the Sugar Manufacturing Unit had already
installed an ETP meter. Therefore, there can be no grievance

regarding non-installation of flow meter at the inlet of ETP.

Further, as regards flow-meter installed at the common channel of
Effluent Treatment Plant (ETP) and Sulphate Reduction System
(SRS) and not individually on the two, it is the respectful
submission of the answering Respondent that the ETP and SRS are
jointly a part of the overall Effluent Treatment Plant (ETP) and the
SRS and ETP go into a common channel. Therefore, it is the
common channel after ETP and SRS, which the ETP outlet for the
unit. As such, the installation of flow-meter at this point satisfies

the requirement to place a flow-meter at the outlet of ETP.

Crucially, this has been the arrangement at the unit since long. It
would be pertinent to note that prior to the Joint Committee
inspection carried out on 23.12.2020, the subject Sugar
Manufacturing Unit had been inspected by UPPCB, CPCB and IIT
Roorkee (as directed by CPCB) on multiple occasions and in these
inspections, no objection was raised with the placement / location
of the flow-meters at the unit. Neither was relocation of flow-
meters at the locations/ places suggested / directed. The answering
Respondent humbly submits that it has always acted in accordance
with the CPCB Charter and the directions of UPPCB/CPCB from

time to time and has installed flow-meters at various locations.
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Be that as it may, after taking into account the Observations of the
Joint Committee, the answering Respondent has now installed the
flowmeters, both at the inlet of the ETP and well as SRS outlet
separately. A copy of photographs evidencing the flowmeters
installed as various locations is annexed herewith and marked as

Annexure R-4 (Colly).

RE: STORAGE LAGOON IS OF OVER CAPACITY

Observations as per the Joint Inspection Report (Para 4)—

As per the data for average effluent generation provided by the unit,
effluent generation was found much less than the 15 days holding
capacity of storage lagoon, which indicates overcapacity of the

treated effluent storage lagoon

Conclusions (Para 5)

The treated effluent storage lagoon was found of overcapacity.

Reply

In respect of the conclusion drawn that treated effluent storage
lagoon was found of overcapacity the same is denied as the same is
within the permissible limits per law. It is submitted that the as per
guidelines of Ministry of Environment, Forest and Climate Change
(MoEF), Notification GSR 35(E) dated 14.01.2016/ CPCB charter,
the treated waste water discharge limit is 200 litres / ton of cane
crushing. Given that answering Respondent’s plant capacity is 5000
TCD hence, the maximum effluent discharge per day equals to

1000 KLD 1i.e. (5000 TCD X 0.2 KLD/ ton of cane crushing).
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Further, as per conditions of the consent to operate issued by
UPPCB, the answering Respondent was required to restrict the
capacity of treated effluent storage lagoon to 15 days holding
capacity. In other words, lagoon holding capacity of the unit should
have been not more than 15000m*® (i.e. 1000 KLD X 15 day
=15000m*). The answering Respondent humbly submits that the
subject Sugar Manufacturing Unit is having lagoon capacity which
is approximately 12990m? which if calculated, comes to just 13
days lagoon holding capacity. Hence, the answering Respondent
was fully compliant and was working in accordance with the
conditions of treated effluent storage capacity. A true copy of MoEF
Notification No. GSR 35(E) Clause No. 4(1) 11 (3) dated 14.01.2016

1s annexed herewith and marked as Annexure — R-5.

Re: ALLEGATION THAT THERE ARE TWO
IMPERMEABLE LAGOONS IN THE ETP AREA

Observations as noted in Joint Inspection Report (Para 4)

The joint team also observed 02 impermeable lagoons in the ETP
area, one 1s adjacent to the treated effluent storage lagoon, which
was reportedly filled with rainwater and second lagoon reported to
be used for storage of waste water generated from backwash. The
lagoon was found filled with black water & same was reported to
be pumped back to ETP via flexible pipe. Temporary pump &
flexible pipe was observed near the lagoon. The sample was not
collected from these lagoons as in the lagoon adjacent to main

treated effluent storage lagoon no coloured effluent was observed
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and little quantity of water at bottom was visible in one of the
lagoon. Also, sample could not be collected from the lagoon
separately filled with backwash water as the effluent was visible

too oily and greasy.

Conclusion (Para 5)

Two impermeable lagoons in the ETP area were observed, one is
adjacent to the main treated effluent storage lagoon, which was
reportedly filled with rain water and second lagoon is reported to
be used for storage of waste water generated from backwash which

was filled with black & greasy wastewater.

Reply

It is submitted that the ‘lagoons’ adjacent to treated effluent storage
as observed by the Joint Committee were not ‘lagoons’, as referred
in the traditional sense, where treated effluent is stored, but rather,
more in the nature of impermeable ‘tanks’ which were being used
as a part of the ETP set-up itself to ensure proper treatment of the

effluent generated during the crushing process.

In respect of one lagoon, reported to be used for storage of waste
water generated from backwash, it is submitted that the said
impermeable ‘tank’ was used to temporarily hold backwash to
enable proper treatment of the backwash by routing the same into
the ETP on the same day. This was done to ensure that no untreated

effluent is discharged from the unit.

However, subsequent to Joint Committee Inspection, the practice

of taking back wash water into small lagoon (tank) has been
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stopped. Now, Activated Carbon Filter / Multi Grade Filter
backwash is directly taken into equalization tank and treated

conventionally.

Further, as far as the recommendation of Joint Committee (Please
see Point 6.0 (11) of Recommendations) to dismantle of the
aforesaid lagoon is concerned, it is submitted that the aforesaid
lagoon now forms a part of the distillery’s duly approved layout
plan, which is set adjacent to the sugar unit and would be used as
‘Condensate lagoon’. Hence, the said lagoon no longer is a part of
the sugar Unit; and is being operated and controlled by the adjacent
distillery only. Effectively, therefore, for the purposes of the sugar
unit, the lagoon is unavailable i.e. akin to having been dismantled.
A copy of photograph of the lagoon is annexed herewith and

marked as Annexure R-6.

As far as the other lagoon is concerned, the same was evidently

not in use even during the inspection, as the same was lying empty.
As far as recommendation of Joint Committee (Please see Point 6.0
(11) of Recommendations) to dismantle of the aforesaid lagoon is
concerned, it is submitted that the aforesaid lagoon currently forms
a part of the duly approved layout plan of a distillery which is set-
up adjacent to the sugar unit and would be used by them as ‘CT
Water’ lagoon. Hence, the said lagoon no longer is a part of the Unit
and 1s being operated and controlled by the adjacent distillery only.
Effectively, therefore, for the purposes of the sugar unit, the lagoon

is unavailable i.e. akin to having been dismantled.
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The photographs of the lagoon used by the distillery is annexed
herewith and marked as Annexure — R-7. A true copy of the
approved layout plan of the distillery indicating the lagoons are
now part of the distillery unit is annexed herewith and marked as

Annexure — R-8.

RE: SUGGESTION THAT ETP OPERATION NEEDS
IMPROVEMENT

Observation as noted in Joint Inspection Report (Para 4.1) —

The analysis of sample collected from aeration tank for
MLSS/MLVSS were found (1581/ 1305), which is at lower side as
against desired level of 2000-2500 mg/ 1, which indicates the ETP

was not properly stabilized.

Conclusion (Para 5)

ETP operation and maintenance need to be improved. Analysis of
sample collected from aeration tanks indicates that the ETP was not

properly stabilized.

Reply

It is submitted that the conclusion of Joint Committee is absolutely
vague and based on incorrect facts. The answering Respondent
humbly submits that ETP of subject Sugar Unit has always been
operating smoothly and is being maintained as per the settled
protocols of CPCB and UPPCB and the same is well equipped with
the latest state of the art technology. The same is fully functional,

adequate and working within the prescribed norms.

151



152

40.

41.

15

It is submitted that as far as the observation of joint committee that
the analysis of sample collected from aeration tank for
MLSS/MLVSS were found (1581/1305), which is at lower side as
against the desired level of 2000-2500 mg/l is concerned, it is
submitted that Sugar factory effluent has organic and inorganic
constituents, and to bring such organic and inorganic constituents
in the effluent within desirable level, the effluent is treated through
an activated sludge process. The process involves supply of air and
micro nutrients in aeration tank to increase MLSS as per need, but,
when the quantity of biomass (MLSS) has increased beyond 3000
— 4000 mg / litre then process of treatment is slowed down by 30 —
40% and to maintain sludge parameter i.e. F/M ratio at optimum
level (2000 — 2500 mg / litre) one has to take out excess bio mass
(MLSS). During this process for a short time MLSS decreases and
to increase its quantity one has to add nutrients and excess air in
aeration tank by reducing the air in equalization tank and increasing

it in aeriation tank.

When joint team visited on 23.12.2020, only one day before, excess
biomass (MLSS) was taken out to sludge bed in ordinary course to
bring the process to normal. At this time maximum air was added,
again in the routine course due to which the MLSS has appeared
low in aeration tanks. Thus, reduction in biomass level was only
due to the procedural activity necessitated for the purpose of
achieving desirable biomass level and not for any other reason.

Therefore, no fault can be found on part of the unit in this regard.
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Apart from the above, the answering Respondent has been regularly
carrying out performance analysis of its ETP from an independent
NABL approved laboratory and has always been found to be
compliant, which is evident from the reports dated 20.11.2020,
21.12.2020, 25.01.2021, 19.02.2021, 17.03.2021 and 10.04.2021.
A true copy of reports dated 20.11.2020, 21.12.2020, 25.01.2021,
19.02.2021, 17.03.2021 and 10.04.2021 1s annexed herewith as
Annexure R-9 (Colly).

In fact, it may be noted that the fact that the ETP had been working
properly is clearly evident from the data retrieved from the Online
Continuous Emission Monitoring System (“OCEMS”). UPPCB
has failed to consider the material fact that the OCEMS data, is
monitored 24x7 by both UPPCB and CPCB and had there been any
deviation, as alleged, then as per the SOP, both UPPCB and CPCB
would have intimated the answering Respondent through SMS or
email. Admittedly, nothing has been communicated to the
answering Respondent, which shows, that the subject Sugar Unit is
fully compliant and the parameters level in the effluent discharge
were within the prescribed limit. This would be possible only when
the ETP set-up was working properly. Therefore, when the
parameters / norms of the treated effluent discharge are within
norms, there is no question of the ETP set-up not working

adequately and properly, as alleged in the report.

It may be noted that on 21.01.2021 and 03.02.2021, during the

Magh Mela, as per the directions of the committee formed by DM
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Rampur, the Unit/ETP was inspected by SDM and the officials of
UPPCB and the same was found to be working smoothly without
any traces of coloured/contaminated discharge. A true copy of the
Report dated 21.01.2021 and 03.02.2021 are collectively annexed

herewith and marked as Annexure R—10 (Colly).

Further, on 22.01.2021 and 27.01.2021, the samples were again
collected and analyzed by the Office of R.O., UPPCB, Moradabad.
The reports dated 03.02.2021 related thereto, also prove that the
ETP was functioning smoothly and the discharge levels were within
the prescribed parameters. A true copy of Reports prepared by the
Office of R.O., UPPCB dated 03.02.2021 is annexed herewith and
marked as Annexure R -11 (Colly).

RE: ALLEGATION THAT SRS IS NOT FUNCTIONING
PROPERLY

Observations as noted in Joint Inspection Report (Para 4.1.) —

Bullet Point 2 —

It is also visible from analysis results that the sulphate value at inlet
of ETP (300 mg/l) and is higher than the outlet (381 mg/l). The
value of Sulphate as per analysis result of samples collected from
inlet of SRS 1s 563 mg/l whereas the value of Sulphate was 864
mg/l at outlet of SRS, which shows that the Sulphate is higher at
outlet of SRS as compared to the inlet, which is defeating the
purpose of Sulphur Recovery System and indicates that SRS is not

functioning properly.
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Conclusion (Para 5)

Sulphate Removal System (SRS), which is installed to treat Sulphur
containing effluent is not operated properly as Sulphur content in
effluent increases from 563 mg/l at inlet to 864 mg/l at outlet of
SRS. The unit has not disclosed the name of all chemicals used in
SRS to treat Sulphur containing effluent, hence presence of Sulphur
may be due to addition of a chemical coagulants in large quantity
such as aluminum sulphate (alum) or ferric sulphate, which help to

form larger clumps, making it easier to settle down to the bottom.

Reply

The answering Respondent humbly submits that the aforesaid
allegation is denied being incorrect and factually untenable. It is
submitted that the answering Respondent has installed a well-
designed, state of the art ETP and Sulphate Recovery System (SRS)
and 1s always working to ensure that proper treatment of the
effluent discharge and operation of the ETP and SRS system. It is
extremely important to note that sample analysis as recorded in the
Main Report, shows that the Sulphur/sulphate is mentioned to be
higher at the Outlet (864 mg/l) compared to what it is recorded at
the Inlet (563 mg/l) of SRS, and such a result is not technically
possible. It is submitted that SRS when functional is supposed to
reduce sulphur, therefore even if the SRS does not work, which
certainly 1s not the case reported by them, in that case also, it will,
at best, remain the same. Assuming but not admitting that the

effluents were not treated, even then the readings at the outlet would
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not increase automatically on its own from what has been recorded

at the point of inlet of SRS.

Thus, it is not scientifically possible that after treatment the
readings will exponentially increase like it has been shown in the
Report of the Joint Committee. This clearly demonstrates and
establishes the fact that report prepared is unreliable and cannot be
made the basis for coming to the conclusion regarding allegations
of answering Respondent violating environmental norms. The
answering Respondent most humbly submits that there are clear
contradictions in the Report furnished by the Joint Committee and
therefore cannot be relied upon to hold the answering Respondent

liable for violating any environmental norms.

In fact, the unit was using main following chemicals in SRS unit:
PAC (poly aluminium chloride), lime (calcium hydroxide) and
Flocculent (Poly Acrylamide). Therefore, the observation of the
inspection team that sulphur levels may increase through the SRS

system is completely incorrect.

It is further relevant to mention that the third party NABL approved
lab analysis report dated 21.12.2020, 25.01.2021, 19.02.2021 and
17.03.2021 respectively, clearly proves beyond any doubt that the
SRS system was running properly and achieving desired result. A
true copy of reports dated 21.12.2020, 25.01.2021, 19.02.2021 and
17.03.2021 1s annexed herewith and marked as Annexure R-12
(Colly).
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VII. RE: ALLEGATION THAT TREATED EFFLUENT IS

52.

53.

BEING DISCHARGED THROUGH COMMON
CHANNEL AFTER MIXING WITH ETP OUTLET

Observation as noted in Joint Inspection Report (Para 4.1)

34. Table — 5 comprising of the Samples which were collected from

inlet & outlet of SRS and the analysis thereof

35. Samples which were collected from inlet, outlet & various units

of ETP and treated effluent storage lagoon, and its analysis in Table

- 6.

Conclusion (Para 5)

The treated effluent from SRS being discharged through common
channel in 12990 m3 treated effluent storage lagoon after mixing
with ETP outlet wherein it become diluted with ETP treated effluent
which is reflected in the analysis results. The values of sulphate in
effluent from Outlet of Secondary Clarifier (114 mg/l) and Outlet
of SRS (864 mg/l), which were stored in common lagoon (390
mg/l) clearly indicates the dilution of sulphate content from SRS

with ETP treated water.

Reply

In response to the allegation that the effluent from SRS was being
discharged through common channel in 12990m? treated effluent
storage lagoon after mixing with ETP outlet wherein it become
diluted with ETP treated effluent, it is submitted that the Unit has

been discharging ETP treated effluent and effluent from SRS
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through common channel as per the charter directions and
mentioned in the GSR 35 (E) dated 14.01.2016 only (annexed as
Annexure R- 3 to this Reply). It is apposite to mention here that the
charter clearly provides that a single outlet point from the Unit is
allowed for final effluent discharge as well as for the waste water
from spray pond overflow or cooling tower blowdown. Hence, the
both treated steams are being stored in treated water lagoon to its
final disposal for irrigation as per the statutory compliance. It is
further submitted as mentioned hereinbefore that SRS is part of
ETP and therefore there is no requirement to keep separate

channels.

RE: ALLEGATION REGARDING CONTAMINATION
OF GROUNDWATER

Observation as noted in Joint Inspection Report (Para 2.2) —

The analysis results of Groundwater samples— 01 (borewell depth
— 50ft.), collected from hand-pump at Mahmadpur shows COD-
06mg/l and total hardness-669 mg/l, which were exceeding the
acceptable limit and pH in slightly acidic range. Similarly, results
of Groundwater sample- 03 (borewell depth — 40 - SOR) from
hand-pump at Mahmadpur village shows color-28 hazen, COD-46
mg/l, BOD- 5.8 mg/l Total Hardness-1275 mg/l and Sulphate-498
mg/l, which were exceeding the acceptable limit. Also, goundwater
sample — 04 (borewell depth — 50 - 60 R) collected from hand-

pump near ITI from Sarakthal village shows Total Hardness-693
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men, which was exceeding the acceptable limit of Drinking Water

Standards (BIS) IS 10500:2012.

Hence, groundwater samples—O01, 03 and 04 having borewell
depth ranging from 40 to 60 feet had high colour, conductivity,
COD, Total hardness and Sulphate concentration whereas hand
pump — 02 having borewell depth 200 feet showed ail the
parameter within limit except for Iron (Fe)-0.76 mg/L which was
exceeding the Permissible limit of Drinking Water Standards (BIS)
IS 10500:2012.

Conclusion (Para 5)

Analysis results of groundwater (shallow depth) shows high
Colour, Conductivity, COD, Total hardness and Sulphate
concentration. The ground water contamination found may be due
to the infiltration/ seepages of sulphate containing treated effluent
discharged for irrigation to nearby villages which reaches up to
shallow depth leading to high concentration of sulphate, colour,
conductivity, COD, Total hardness and low pH value in
groundwater, which can be further ascertained by study of ground
water of nearby areas by Competent Department. Deep borewells

are complying w.r.t BIS drinking water standards 10500: 2012

Reply

At the very outset it is pertinent to note here that the analysis of
groundwater samples cannot be termed as conclusive and it is rather

speculative as the Joint Inspection team itself notes as follows:
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“The ground water contamination found may be due to the infiltration/
seepages of sulphate containing treated effluent discharged for irrigation to
nearby villages which reaches up to shallow depth leading to high
concentration of sulphate, colour, conductivity, COD, Total hardness and low
pH value in groundwater, which can be further ascertained by study of

ground water of nearby areas by Competent Department.”’

A bare perusal of the conclusion arrived at by the Joint Committee
makes it clear that a conclusive report on the Groundwater Samples
has not been given. Therefore, it cannot be concluded from the

report that the groundwater report is attributable to the unit.

This is particularly because quality of ground water is influenced
by the excessive use of fertilizers and pesticides for agricultural
production. It is further submitted that the groundwater samples
cane also be affected from various other factors such as animal
excreta, existing village ponds. Furthermore, ground water due to
its long standing with minerals and rocks is generally more
mineralized than surface water. Therefore, to link the levels of
various parameters in groundwater only to the unit, would be

completely incorrect.

In any case, as far the samples are concerned, it may be noted that
hardness and high levels of sulphur are naturally and geologically
found in the area and therefore, such high levels cannot be
attributed to the unit. Notably, an assessment study which was
carried out by the Department of Chemistry, Government Raza
(P.G.) College, Rampur, Uttar Pradesh, in the year 2010 found that
hardness and sulphate are higher in all blocks of Rampur District.

A true copy of the Report prepared by Department of Chemistry,
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Government Raza (P.G.) College, Rampur, is annexed herewith and

marked as Annexure R—13.

Further, as far as other indicators / parameters are concerned, it is
the answering Respondent’s submission that groundwater sample
No. 3 shows extreme variations in all parameters. The answering
Respondent humbly submits that these extreme variations clearly
indicate that there may possibly be something wrong with the
installation / working of the handpump from which Sample No. 3
was taken or that there may be a localised issue in the immediate
vicinity of the hand-pump, such as the local village pond which is
used by the villagers for dumping excreta / animal waste etc. which

are responsible for the extreme values.

Had values in groundwater sample No. 3 in any way attributable to
the sugar unit, then similar variations would have been detected in
the other hand-pumps as well. However, that is not the case
inasmuch as all other handpumps show that most of the values are
within BIS 10500:2012 specifications. Crucially, the treated
effluent from the unit is not even being discharged for irrigation
purposes close to the location of handpump No. 3 but rather to other
locations at a distance. Therefore, in the submission of the
answering Respondent, the samples from handpump No. 3 must be
completely excluded from consideration while determining

whether the unit has caused groundwater pollution as alleged.

As regards colour in groundwater, it may be noted that the same is

visible only in handpump No. 3 (which must be excluded for the
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aforesaid reasons) and in none of the other handpumps, which

demonstrate that the unit is not responsible for the same.

As regards pH in groundwater, it may be noted that the same is
visible only in handpump No. 1 (apart from handpump No. 3 which
must be excluded for the aforesaid reasons) and in none of the other
handpumps. Further, even in handpump No. 1, the levels are
minimally lower than the prescribed norms (only 0.1 lower than
permissible). In the Respondent’s submission, the unit cannot be
held responsible for the same, inasmuch as if the unit was
responsible, then pH wvalues would have been lower in all

handpumps and not merely in 1 of the handpumps.

In fact, as far as levels of groundwater vis-a-vis discharge from the
unit is concerned, it may be noted that the unit releases treated
effluent for irrigation purposes mostly around the farms abutting
the unit boundary. Crucially, the groundwater samples in handpump
No. 2 i.e. where the unit has been discharging treated effluent for
irrigation  purposes, has parameters within limits. This also
indicates that the higher levels of pH and colour found in some

other samples are not attributable to the unit.

Pertinently, UPPCB has failed to consider the material fact that the
OCEMS data, is monitored 24x7 by both UPPCB and CPCB and
had there been any deviation, as alleged, then as per the SOP, both
UPPCB and CPCB would have intimated the answering
Respondent through SMS or email. Admittedly, nothing has been

communicated to the answering Respondent, which shows, that the
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subject Sugar Unit is fully compliant and the parameters level in

the effluent discharge were within the prescribed limit.

RE: ALLEGATION REGARDING POSSIBILITY OF
DILUTION IN PRIMARY CLARIFIER

Observations as noted in Joint Inspection Report (Para 4.1)

Analysis results of primary clarifier showing reduction of 97% in
bod 96% in cod, 80% in jss just after the treatment through bar
screen, equalization tank ph correction tank bracket lime dosing
which seems unrealistic, hence possibility of dilution in primary

clarifier on the day of inspection can't be ruled out.

Conclusion (Para 5)

Similarly, the performance analysis of ETP system shows that
effluent quality at outlet of secondary clarifier is poor than outlet of
primary clarifier. However, Sulphur removal efficiency is observed
in biological treatment system than the SRS, indicates that
possibility of dilution of ETP units especially in primary clarifier

could not be ruled out.

Reply

The observation and conclusion drawn by the Joint Committee is
false and technically not possible and raises serious doubts about
the way the samples have been collected or the testing has been

done.
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Firtly, the allegation that dilution cannot be ruled out is nothing but
a figment of 1magination of the Joint Committee. In fact, it is the
submission of the answering Respondent, that it seems that the
sample collected at the outlet of primary clarifier has been mixed
up with the sample collected at the outlet of the secondary clarifier.
This is evident in view of the figures mentioned in table 5 of the
report - pH level at the ETP inlet is ‘4.8” whereas pH level at outlet
of primary clarifier is ‘7.6’. Then again, pH level at outlet of
secondary clarifier is ‘5.6’ and the pH level after merging of SRS
outlet is ‘7.4’. The pH levels cannot vary in this manner, with the

effluent becoming acidic to basic to acidic to again basic.

In fact, (1) pH level at outlet of secondary clarifier (essentially the
outlet of ETP) is shown to be ‘5.6°, and (2) pH level in table 5 at
the outlet of SRS before merging with ETP treated effluent is shown
to be ‘7.2°, whereas, (3) pH level after the merging of SRS outlet is
“7.4°. Scientifically, effluent from ETP at 5.6 pH and effluent from
SRS at 7.2 pH cannot merge to become 7.4 pH. Evidently, the

sample collection process suffers a patent defect.

Rather, it is very possible that the sample at the outlet of primary
clarifier has been mixed up with the sample at the outlet of the
secondary clarifier. If the pH levels at the sample shown to be
collected at outlet of SRS before merging with ETP treated effluent
[7.2°] would mix with pH levels at the sample wrongly shown to
be collected at outlet of the primary clarifier [‘7.6’] (and which

should be the pH level at the outlet of the secondary clarifier), only
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then 1is it possible that the pH level of the treated effluent after

mixing with the SRS effluent would be 7.4 as shown in samples.

In this regard, it may further be noted that as per the Table — 6 the
in order to bring the pH level from 4.8 at the ETP Inlet Channel to
7.6 at the Outlet of Primary Clarifier, with volume of ETP Primary
Clarifier being 101 m?, the answering Respondent would have to
utilise approximately 2424 m? of water. Similarly, in order to bring
down the COD registered at the ETP Inlet Channel at 1569 mg/L to
62 mg/L at the Outlet of Primary Clarifier, the answering
Respondent would have to dilute approximately 2556 m? of water.
Notably, the water consumption as recorded in the Groundwater
Extraction Log has remained constant from 01.12.2020 to
23.12.2020. A true copy of the log book showing Ground Water
extraction from 01.12.2020 to 23.12.2020 is annexed herewith and
marked as Annexure R— 14. Therefore, the observation of the Joint

Inspection team is impossible.

Secondly, it is relevant to mention that the answering Respondent
regularly gets the samples analyzed from a third-party laboratory
1.e., M/S Environmental and Technical Research Center which 1s
duly accredited laboratory by Ministry of Environment, Forest and
Climate Change, Govt. of India. The reports related thereto are self-
explanatory and prove that the ETP at the Sugar Unit is fully
compliant. A true copy of the recognition letter dated 20.10.2023
issued by CPCB for M/S Environmental and Technical Research

Center is annexed herewith and marked as Annexure R — 15. A
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true copy of the NABL accreditation for M/S Environmental and
Technical Research Center 1s annexed herewith and marked as

Annexure R-16.

It is pertinent to mention that even prior to the date of inspection
1.e. 23.12.2020 and thereafter, the samples were analyzed by M/s
Environmental and Technical Research Center as well by the Office
of R.O., UPPCB, Moradabad and the reports prepared as per those
analysis establishes that that the ETP had been running smoothly
and operating as per parameters prescribed by law. A Chart
summarizing the all the aforesaid reports along with the
independent reports is annexed herewith and marked as Annexure

R- 17 (Colly).

In this background, the answering Respondent proceeds to give a

response to the recommendations of the Joint Committee

REPLY TO THE RECOMMENDATIONS OF THE
JOINT COMMITTEE:

a. Point 1: The unit shall ensure to operate the mill at consented

capacity of 5000 TCD as granted by UPPCB under Water

(Prevention & Control of Pollution) Act, 1974 (as amended).

Reply: The answering Respondent submits that the reply given
against the allegation regarding breaching the consented capacity is

reiterated and not repeated herein for the sake of brevity.



b. Point No. 2: The unit shall obtain the valid NOC from Central
Ground Water Authority (CGWA)/Uttar Pradesh Ground Water

Department (UPGWD) to abstract ground water.

Reply: 1t 1s submitted that the answering Respondent has all the
valid consents for operating the subject Sugar Manufacturing Unit
including the NOC from the Central Ground Water Authority and
Uttar Pradesh Ground Water Department to abstract ground water.
The answering Respondent had obtained the Ground Water
Extraction NOC from the CGWA vide NOC No.
CGWA/NOC/IND/ORIG/2017 dated 13.07.2017 which was valid
upto 12.07.2019. A true copy of the NOC dated 25.07.2017 issued
by the CGWA, Ministry of Water Resources, River Development
and Ganga Rejuvenation is annexed herewith and marked as

Annexure R-18.

The answering Respondent had in fact submitted its application for
renewal of the NOC on 22.06.2019 with the CGWA. A true copy
the application submitted on 22.06.2019 with the CGWA is

annexed herewith and marked as Annexure R-19.

It is pertinent to mention at this juncture that to address a situation
where the Statutory Authorities fail to grant renewal of NOCs
before the time when the earlier NOC was to expire, the CWGA
issued a Notification dated 24.09.2020 wherein in Para 44 of the
said Notification it was provided that the NOCs in such cases shall

be deemed to have been extended till the date of renewal. The
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relevant portion of Para 44 of the said Notification is being

reproduced for the sake of convenience hereunder:

“(vi) If the application for the renewal is submitted in time and the CGWA/
the respective statutory authority is unable to process the application in
time, No Objection certificate shall be deemed to be extended till the date
of renewal of No Objection certificate.”

Therefore, the NOC from CGWA was deemed to be extended till
the time the same was renewed by the CGWA. A true copy of the
relevant extract of the Notification dated 24.09.2020 issued by the

CWGA 1s annexed herewith and marked as Annexure — R-20.

It is further submitted that while the application of answering
Respondent for the subject Sugar Manufacturing Unit for renewal
of NOC was pending, the Uttar Pradesh Ground Water
(Management and Regulation) Act, 2019 was enacted and brought
into force on 07.08.2019 to provide for protecting, conserving,
controlling and regulating ground water to ensure its sustainable
management in the State of UP, both quantitatively and
qualitatively. With the said enactment of Uttar Pradesh Ground
Water (Management and Regulation) Act, 2019, the authority to
grant as well as renew any such NOC for ground water extraction
was given to the State Ground Water Department and accordingly,
an application for issuance of NOC for ground water extraction was
duly filed by the subject Sugar Manufacturing Unit with the
concerned District Ground Water Management Council which was

approved and NOC was issued by State Ground Water Department
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to abstract ground water. The said NOC(s) so obtained by the Unit
are valid up to 17.06.2026 and 26.02.2026 respectively. A true copy
of the NOCs issued by the State Ground Water Department is

annexed herewith and marked as Annexure — R-21 (Colly).

. Point No. 3 - The unit shall ensure proper operation & maintenance

of ETP and also ensure proper stabilization of ETP.

. Point No. 4 - The unit shall maintain adequate MLSS/MLVSS ratio
in aeration tank while operating the ETP and ensure proper

stabilization of ETP.

Reply — The reply against allegations that ETP is not functioning
properly hereinabove are reiterated and not repeated herein for the

sake of brevity.

. Point No. 5 - The unit shall install flow meter to measure separate

flow at ETP outlet.

Reply - The reply against allegations separate flow meter in Para
no. 9 hereinabove are reiterated and not repeated herein for the sake

of brevity.

- Point No. 6 - The unit shall relocate the inlet flow meter from feed

to primary clarifier to main inlet channel of ETP to avoid any

possibility of effluent bypass before ETP.

Reply - Following the recommendations the answering Respondent

has installed the flow meter at the inlet channel of the ETP.
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g. Point No. 7 - The unit shall install a separate flow meter at outlet

of SRS to estimate the separate effluent generation after treatment

from SRS.

Reply - In reply to the said recommendation the Reply given
hereinabove is reiterated and not repeated herein for the sake of

brevity.

. Point No. 8 - The unit shall install a flow meter at the pumping

point of treated effluent from storage lagoon for keeping the record

of treated effluent quantity being pumped to farmers for irrigation

purpose.

Reply - 1t 1s submitted that the answering Respondent was under no
statutory obligation to install the said flow meter. Assuming but not
admitting, that even if the alleged installation was required, the
same was never notified to answering Respondent in the past during
the course of inspection done in recent past and the same was
pointed for the first time in the Joint Committee report dated
23.12.2020. Notably, prior to the joint committee inspection, the
subject Sugar Manufacturing Unit had been inspected by UPPCB,
CPCB and IIT Roorkee (as directed by CPCB) and they had never
recommended the answering Respondent to install the said flow
meters or relocation of flow meters at these locations/ places. The
answering Respondent has always acted in accordance with the
CPCB Charter and the directions of UPPCB/CPCB from time to
time and have installed flow meters at various locations. Be that as

it may, the answering Respondent has installed flow meter in the
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delivery line of lagoon pump for irrigation in accordance with the
recommendation of the Joint Committee. A copy of the photographs
evidencing the installation of flow meter in the delivery line of
lagoon pump is are annexed herewith and marked as Annexure-R

-22.

. Point No. 9 - The unit shall restrict the capacity of treated effluent

storage lagoon to 15 days holding capacity.

Reply - The reply given hereinabove is reiterated and not repeated

herein for the sake of brevity.

. Point No. 10 - Large volume of back-wash water stored in a

separate lagoon/ storage shall immediately be treated in ETP and
the unit shall dismantle/level the lagoon. Also, the unit shall

discontinue the practice of storing backwash effluent in lagoon.

. Point No. 11 - The unit shall dismantle/level the extra lagoon

observed adjacent to treated effluent storage lagoon.

. Reply — The reply given against the allegation of two impermeable

lagoons existing hereinabove is reiterated and not repeated herein

for the sake of brevity.

. Point No. 12 - Since the Temporary Pond behind molasses tank no.-
02 was being used as molasses storage earlier, hence the unit shall
submit a time bound action plan for dismantling/levelling the pond

1n a scientific manner.
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Reply — 1t 1s submitted that the temporary pond behind molasses
tank no. 2, was earlier being used for molasses storage (lined pit)
after taking due permission of competent authority. During the
inspection also, levelling/ refilling work was in progress which was
observed by the joint committee officials also. The said pond was
duly dismantled. A copy of photograph evidencing the dismantled
pond is annexed herewith and marked as Annexure — R-23. It will
be apposite to mention that post dismantling of temporary pond, at
present the site forms a part of the distillery duly approved layout
plan, which is set adjacent to the sugar unit and is currently being
used by them as ‘Water storage Tank’. Hence, the site in question
is no longer a part of the Unit and is being operated and controlled
by the adjacent distillery only. A copy of photograph of the of water

storage tank is attached herewith as Annexure — R-24.

. Point No. 13 - The unit shall ensure levelling of low-lying area

where ponding was observed after treating the filled water for ETP.

Reply - 1t is submitted that the filled water in low lying area has
already been shifted to ETP for treatment and its disposal. Further,
the levelling of the said area has already been done. It may be noted
that presently on the site in question, a portion of distillery has been
constructed and forms a part of the distillery, which is set adjacent
to the sugar unit and no longer remains a part of the Unit. A copy
of photograph showing a portion of distillery constructed on the site

1s enclosed herewith as Annexure — R-25.



0. Point No. 14 - The unit shall ensure the proper treatment/ operation

of its SRS system.

Reply - In reply to the said recommendation the Reply given
hereinabove is reiterated and not repeated herein for the sake of

brevity.

p- Point No. 15 - The unit shall maintain volume-wise records for the

press mud and boiler ash generation & disposal.

Reply - 1t is submitted that with respect to the recommendation that
the unit shall maintain volume-wise records for the press mud and
boiler ash generation & disposal, it is submitted that the Joint
Committee has itself observed and mentioned (in Point 23 of the
Observations) that the logbook is being maintained however, for
reasons unknown has still recommended for logbook to be
maintained. The observation made by the Joint Committee with
regard to aforesaid aspect is contradictory and hence, cannot be
relied upon. Notably, the answering Respondent’s Sugar
Manufacturing Unit is already maintaining volume wise record of
press mud and boiler ash generation & its disposal. A true copy of
records of press mud and boiler ash generation and its disposal is

annexed herewith and marked as Annexure — R-26 (Colly).
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q. Point No. 17 - The contamination in Ground Water has been

observed, hence it 1s recommended that Uttar Pradesh Ground
Water Department may be asked to look into the matter, and

arrangement for deep borewell for drinking water should be made.

Reply - In reply to the said recommendation the Reply given against
the allegation of Groundwater hereinabove is reiterated and not

repeated herein for the sake of brevity.

That from a bare perusal of the submissions made hereinabove, it
crystal clear that the allegations levelled against the answering
Respondent in the instant Original Application were nothing but in

the realm of conjectures and surmises.

Therefore, in view of the foregoing submissions made, the
answering Respondent humbly submits that the instant Original
Application being bereft of merit should be dismissed with

exemplary costs.

PRAYER

In view of the foregoing submissions, the answering Respondent humbly

prays that this Hon’ble Tribunal may graciously be pleased to:



38

A. Dismiss the instant Original Application filed by the Applicant, and
B. Pass such other order(s) and / or direction(s) that this Hon’ble
Tribunal may deem fit in the facts and circumstances of the case in

the interest of justice.

Filed Through
Counsel for Respondent

W

Mr. Anunay Mehta & Mr. Ruchir Ranjan Rai
Chamber No. 388,

Chamber Block - 11

High Court of Delhi,

New Delhi — 110001

Mobile — 8090034662

E-mail: ruchir.rai@outlook.com

Dated: 12 /12/2023
Place: New Delhi
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Annexure R-1



42 ANNEXURE R-2 1 79
REGIONAL LABORATORY MORADABAD
UTTAR PRADESH POLLUTION CONTROL BOARD
1-A/l.N.S.-1, Avas Vikas Colony, Buddha Vihar, Delhi Road,M oradabad

TEST REPORT: WASTE WATER LABORATORY

Ref No: 19130113/M or adabad/2023/paybasis Date: 19/01/2023
1- Name of Industry: Triveni Engineering & Industries Limited
2- Addressof Industry: Sugar Unit-Milak Narayanpur

3- District: Rampur

4- Description about sampling point: Outlet of SRS

5- Type of Sample (Grab/Composite/Integrated): Grab

6- Sample Collected By: Anil Kumar SA & RajendraLa JLA
7- Colour and Odour: Colourless Odourless

8- Quantity and Packing: 2 liter

9- Date of Sample Collection: 24/12/2022

10- AnalyisIndented by: RO Moradabad

11- Date of samplereceipt in Lab: 24/12/2022

Parameter/M ethod Name Unit Results Standard Detection
Range
pH,4500 H B Electronic method - 7.89 02-12
Qil_Grease mg/| NA 02-12
Suspended Solids, 2540 D Total mg/| 20.0 10-20000 mg/l
Suspended Solids dried at 103-105 0C
Dissolved Solids, 2540 C Total Dissolved mg/| 920.0 10- 50000 mg/l
Solids dried at 180 0C
BOD, 3 day 27 0C IS 3025 ( Part 44): mg/l 10.0 1.0 -50000 mg/l
1993 Bio
COD, 5220 B Open Reflux Method mg/| 152.0 5.0 -100000 mg/I

Reference- (1)General Standards for discharge of envieronment Pollutants are as pert-A Effluent(Schedule-V1).The eniveronment (Protection) Rules,1986 source:
www.cpcb.nic.in/General Standards.pdf. Besides these standards,refer EPA standards for specific purpose

Remark: NA
Analysed by-
[Atul Kumar (JRF)]

: Ailgj[hogized by VIKAS Do
unil Sin Digitally signed by Suni Singh ate: .01.
Chourar | S MISHRA 25220,

Asstt. Scientific Officer Regional Officer

Note: 1 The resultsin the Test Report relate only to the items tested: 2. The report shall not be reproduced-except in full, without
the written permission of laboratory. 3. The test report pertains to the sample as received in Lab.
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1(§nQaI Standards for Discharge of Environmental Pollutants Part -A:Effluents (Schedule - VI) The
Environment(Protection) Rules, 1986

1 Parameter Standards
Inland Surface water Public Sewers Land for Irrigation Marine coastal areas
a b c d
1 Color and Odor All efforts should be made to remove colour and unpleasant odour as far as practicable
2 Suspended Solids mg/l, Max 100 600 200 (a) for process waste
water- 100(b) For
cooling water effluent
10 percent above total
suspended matter of
influent.
3 Particulate size of suspended solids Shall pass 850 micron - - (a) Floatableaa solids,
IS Sieve max. 3 mm
4 2(* * *) * * * *
pH Value 55t09.0 55t09.0 55t09.0 55t09.0
Temperature Shall not exceed 5'C - - Shall not exceed 5'C
above receiving water above receiving water
temperature temperature
Qil and Grease Mg/l Max. 10 20 10 20
Total residual chorine mg/l Max 1 - - 1
9 Ammonical Nitrogen(as N), mg/l Max 50 50 - 50
10 Tota Kjeldahl Nitrogen(as NH3) mg/l,Max 100 - - 100
11 Free ammonia (as NH3)mg/l, Max 5 - - 5
12 3Biochemical Oxygen Demand 1] 3 days at 30 350 100 100
270C] mg/l, Max
13 chemical Oxygen Demand, mg/l, Max 250 - - 250
13 chemical Oxygen Demand, mg/l, Max 250 - - 250
14 Arsenic(as As), mg/l, max 0.2 0.2 0.2 0.2
15 Murcury(as Hg), mg/l, max 0.01 0.01 - 0.01
16 Lead (as Pb), mg/l, max 0.1 1 - 2
17 Cadmium (as Cd), mg/l, max 2 1 - 2
18 Hexavalentchromium (as Cr+6), mg/l, max 0.1 2 - 1
19 Total chromium (as Cr)mg/l, max 0.1 2 - 1
20 Copper(as Cu), mg/l, max 3 3 - 3
21 Zinc(as Zn), mg/l, max 5 15 - 5
22 Selenium (as Se) mg/l, max 0.05 0.05 - 0.05
23 Nickel (as Ni) mg/l, max 3 3 - 5
24 2(** *) * * * *
25 2(* * *) * * * *
26 2(* * *) * * * *
27 Cyanide (as CN), mg/l, max 0.2 2 0.2 0.2
28 2(**)
29 Fluoride (as F) mg/l, max 2 15 - 15
30 Dissolved Phosphates (as P), mg/l, max 5 - 0 -
31 2 (***) * * * *
32 Sulphide (as S), mg/l, max 2 - - 5
33 | Phenolic Compounds (as C6H50H) mg/l, max 1 5 - 5
34 Radioactive materials: 10M-7 107 10"-8 10M-7
(a)Alpha emitter micro curie/ml 10M-6 10n-6 1o0n-7 10M-6
(b)Beta emitter micro curie/ml
35 Radioactive materials: 10M-7 1007 10"-8 10M-7
(a)Alpha emitter micro curie/ml 10M-6 10n-6 1o0n-7 10M-6
(b)Beta emitter micro curie/ml
35 Bio-assay test 90% survival of fish 90% survival of fish 90% survival of fish 90% survival of fish
after 96 hoursin 100 % | after 96 hoursin 100 % | after 96 hoursin 100 % | after 96 hoursin 100 %
effluent effluent effluent effluent
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2mgl/l 1_8_

36 Manganese (as Mn) 2mgl/l 2mg/l

37 Iron (as Fe) 3mgl/l 3mg/l 3mg/l

38 Vanadium (as V) 0.2 mg/l 0.2mg/l 0.2 mg/l
39 Nitrate Nitrogen 10 mg/l 20 mg/l
40 2 (¥+%) * * *

1. Schedule V1 inserted by Rule 2 (d) of the Environment(Protection) Second Amendment Rules, 1993 notified vide G.S.R. 422

(E) dated 19.05.1993 published in the Gazette no. 174 dated 19.05.1993.

2. Omitted by Rule 2 (d)(i) of the Environment(Protection) Third Amendment Rules, 1993 vide Notification No. G.S.R. 801 (E),

dated 31.12.1993.

3. Substituted by Rule 2 of the Environment(Protection) Amendment Rules, 1996 notified by G.S.R 176, dated 02.04.1996 may

be read as BOD (3days at 270C) whenever BOD 05 days 200C occurrred.

4. Besides these standards, refer EPA standards for specific industry Source (1):
https://cpch.nic.in/displaypdf.php?id=R2VuzZX IhbFNOY W5KY X kcy5wZGY =

(2) cpcb.nic.in/Industry_Specific_Standards.php
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1 82 REGIONAL LABORATORY MORADABAD
UTTAR PRADESH POLLUTION CONTROL BOARD
1-A/l.N.S.-1, Avas Vikas Colony, Buddha Vihar, Delhi Road,M oradabad

TEST REPORT: WASTE WATER LABORATORY

Ref No: 19130235/M or adabad/2023/paybasis Date: 19/01/2023

1- Name of Industry: Triveni Engineering & Industries Limited

2- Addressof Industry: Sugar Unit-Milak Narayanpur

3- District: Rampur

4- Description about sampling point: Final Outlet of ETP

5- Type of Sample (Grab/Composite/Integrated): Grab

6- Sample Collected By: Anil Kumar SA & RajendraLa JLA

7- Colour and Odour: Colourless Odourless

8- Quantity and Packing: 2 liter

9- Date of Sample Collection: 24/12/2022

10- AnalyisIndented by: RO Moradabad

11- Date of samplereceipt in Lab: 24/12/2022
Parameter /M ethod Name Unit Results Standard Detection

Range
pH,4500 H B Electronic method - 7.52 02-12
Qil_Grease mg/| 2.0 02-12
Suspended Solids, 2540 D Total mg/| 22.0 10-20000 mg/l
Suspended Solids dried at 103-105 0C
Dissolved Solids, 2540 C Total Dissolved mg/| 580.0 10- 50000 mg/l
Solids dried at 180 0C
BOD, 3 day 27 0C 1S 3025 ( Part 44): mg/I 15.0 1.0 -50000 my/l
1993 Bio
COD, 5220 B Open Reflux Method mg/| 168.0 5.0 -100000 mg/l

Reference- (1)General Standards for discharge of envieronment Pollutants are as pert-A Effluent(Schedule-V1).The eniveronment (Protection) Rules,1986 source:

www.cpcb.nic.in/General Standards.pdf. Besides these standards,refer EPA standards for specific purpose

Remark: NA
Analysed by-
[Atul Kumar (JRF)]

Authorized b VIKAS Digitally signed

Sunil Singh Dty signec by by VIKAS MISHRA
unil SINGN sysii singh chauhan MISHRA Date: 2023.01.19
15:50:18 +05'30"

Date: 2023.01.19
Chauhan  Tosiis oo

Asstt. Scientific Officer Regional Officer

Note: 1 The resultsin the Test Report relate only to the items tested: 2. The report shall not be reproduced-except in full, without

the written permission of laboratory. 3. The test report pertains to the sample as received in Lab.
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General Standards for Discharge of Environmental Pollutants Part -A:Effluents (Schedule - VI;]1ae3

Environment(Protection) Rules, 1986

1 Parameter Standards
Inland Surface water Public Sewers Land for Irrigation Marine coastal areas
a b c d
1 Color and Odor All efforts should be made to remove colour and unpleasant odour as far as practicable
2 Suspended Solids mg/l, Max 100 600 200 (a) for process waste
water- 100(b) For
cooling water effluent
10 percent above total
suspended matter of
influent.
3 Particulate size of suspended solids Shall pass 850 micron - - (a) Floatableaa solids,
IS Sieve max. 3mm
4 20++*) * * * *
pH Value 5.5109.0 5.5t09.0 5.5t09.0 5.5109.0
Temperature Shall not exceed 5'C - - Shall not exceed 5'C
above receiving water above receiving water
temperature temperature
Qil and Grease Mg/l Max. 10 20 10 20
Total residual chorine mg/l Max 1 - - 1
9 Ammonical Nitrogen(as N), mg/l Max 50 50 - 50
10 Tota Kjeldahl Nitrogen(as NH3) mg/l,Max 100 - - 100
11 Free ammonia (as NH3)mg/l, Max 5 - - 5
12 3Biochemical Oxygen Demand 1] 3 days at 30 350 100 100
270C] mg/l, Max
13 chemical Oxygen Demand, mg/l, Max 250 - - 250
13 chemical Oxygen Demand, mg/l, Max 250 - - 250
14 Arsenic(as As), mg/l, max 0.2 0.2 0.2 0.2
15 Murcury(as Hg), mg/l, max 0.01 0.01 - 0.01
16 Lead (as Pb), mg/l, max 0.1 1 - 2
17 Cadmium (as Cd), mg/l, max 2 1 - 2
18 Hexavalentchromium (as Cr+6), mg/l, max 0.1 2 - 1
19 Total chromium (as Cr)mg/l, max 0.1 2 - 1
20 Copper(as Cu), mg/l, max 3 3 - 3
21 Zinc(as Zn), mg/l, max 5 15 - 5
22 Selenium (as Se) mg/l, max 0.05 0.05 - 0.05
23 Nickel (as Ni) mg/l, max 3 3 - 5
24 20+%%) * * * *
25 20+*+) * * * *
26 20++%) * * * *
27 Cyanide (as CN), mg/l, max 0.2 2 0.2 0.2
28 2(**)
29 Fluoride (as F) mg/l, max 2 15 - 15
30 Dissolved Phosphates (as P), mg/l, max 5 - 0 -
31 2 (**+) * * * *
32 Sulphide (as S), mg/l, max 2 - - 5
33 | Phenolic Compounds (as C6H50H) mg/l, max 1 5 - 5
34 Radioactive materials: 10M-7 107 10"-8 10M-7
(a)Alpha emitter micro curie/ml 10M-6 10n-6 1o0n-7 10M-6
(b)Beta emitter micro curie/ml
35 Radioactive materials: 10M-7 1007 10"-8 10M-7
(a)Alpha emitter micro curie/ml 10M-6 10n-6 1o0n-7 10M-6
(b)Beta emitter micro curie/ml
35 Bio-assay test 90% survival of fish 90% survival of fish 90% survival of fish 90% survival of fish

after 96 hoursin 100 %
effluent

after 96 hoursin 100 %
effluent

after 96 hoursin 100 %
effluent

after 96 hoursin 100 %
effluent
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6 Manganese (as Mn) 2mgl/l 2mg/l - 2mgl/l
37 Iron (as Fe) 3mgl/l 3mg/l - 3mg/l
38 Vanadium (as V) 0.2 mg/l 0.2mg/l - 0.2 mg/l
39 Nitrate Nitrogen 10 mg/l - - 20 mg/l
40 2 (¥+%) * * * *

1. Schedule V1 inserted by Rule 2 (d) of the Environment(Protection) Second Amendment Rules, 1993 notified vide G.S.R. 422
(E) dated 19.05.1993 published in the Gazette no. 174 dated 19.05.1993.

2. Omitted by Rule 2 (d)(i) of the Environment(Protection) Third Amendment Rules, 1993 vide Notification No. G.S.R. 801 (E),
dated 31.12.1993.

3. Substituted by Rule 2 of the Environment(Protection) Amendment Rules, 1996 notified by G.S.R 176, dated 02.04.1996 may
be read as BOD (3days at 270C) whenever BOD 05 days 200C occurrred.

4. Besides these standards, refer EPA standards for specific industry Source (1):

https://cpcb.nic.in/displaypdf.php?d=R2VuzZX JhbFNOY W5kY X Jkcy5wZGY =

(2) cpcb.nic.in/Industry_Specific_Standards.php
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REGIONAL LABORATORY MORADABAD 1 85
UTTAR PRADESH POLLUTION CONTROL BOARD
1-A/l.N.S.-1, Avas Vikas Colony, Buddha Vihar, Delhi Road,M oradabad

TEST REPORT: WASTE WATER LABORATORY

Ref No: 19204209/M or adabad/2023 Date: 19/01/2023
1- Nameof Industry: TRIVENI ENGINEERING INDUSTRIES LIMITED

2- Address of Industry: VILLAGE-MILAK NARAYANPUR, POST-DADIYAL, TEHSIL-TANDA BADLI, DISTRICT-
RAMPUR, UP 244925 RAMPUR,244925

3- Digtrict: Rampur

4- Description about sampling point: Final Outlet of ETP

5- Type of Sample (Grab/Composite/Integrated): Grab

6- Sample Collected By: Rajeev GuptaMA & - -

7- Colour and Odour: Colourless Odourless

8- Quantity and Packing: 2 liter

9- Date of Sample Collection: 27/12/2022

10- AnalyisIndented by: RO Moradabad

11- Date of samplereceipt in Lab: 27/12/2022

Parameter/M ethod Name Unit Results Standard Detection
Range
pH,4500 H B Electronic method - 7.40 02-12
Suspended Solids, 2540 D Total mg/| 25.0 10-20000 mg/l
Suspended Solids dried at 103-105 0C
Dissolved Solids, 2540 C Total Dissolved mg/| 610.0 10- 50000 mg/l
Solids dried at 180 0C
BOD, 3 day 27 0C IS 3025 ( Part 44): mg/l 18.0 1.0 -50000 mg/l
1993 Bio
COD, 5220 B Open Reflux Method mg/| 188.0 5.0 -100000 mg/I

Reference- (1)General Standards for discharge of envieronment Pollutants are as pert-A Effluent(Schedule-V1).The eniveronment (Protection) Rules,1986 source:
www.cpcb.nic.in/General Standards.pdf. Besides these standards,refer EPA standards for specific purpose

Remark: NA
Analysed by-
[Atul Kumar (JRF)]

Authorized by VIKAS D
. . Digitally signed by Sunil ate: .01,
(S:l:]ra]: Elal:‘g h Ea"ihzcoh;;gfnw 15:54:28 M I S H RA 105;93)323005?310?
Asstt. Scientific Officer Regional Officer

Note: 1 The resultsin the Test Report relate only to the items tested: 2. The report shall not be reproduced-except in full, without
the written permission of laboratory. 3. The test report pertains to the sample as received in Lab.
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1(§n§al Standards for Discharge of Environmental Pollutants Part -A:Effluents (Schedule - VI) The
Environment(Protection) Rules, 1986

1 Parameter Standards
Inland Surface water Public Sewers Land for Irrigation Marine coastal areas
a b c d
1 Color and Odor All efforts should be made to remove colour and unpleasant odour as far as practicable
2 Suspended Solids mg/l, Max 100 600 200 (a) for process waste
water- 100(b) For
cooling water effluent
10 percent above total
suspended matter of
influent.
3 Particulate size of suspended solids Shall pass 850 micron - - (a) Floatableaa solids,
IS Sieve max. 3 mm
4 2(* * *) * * * *
pH Value 55t09.0 55t09.0 55t09.0 55t09.0
Temperature Shall not exceed 5'C - - Shall not exceed 5'C
above receiving water above receiving water
temperature temperature
Qil and Grease Mg/l Max. 10 20 10 20
Total residual chorine mg/l Max 1 - - 1
9 Ammonical Nitrogen(as N), mg/l Max 50 50 - 50
10 Tota Kjeldahl Nitrogen(as NH3) mg/l,Max 100 - - 100
11 Free ammonia (as NH3)mg/l, Max 5 - - 5
12 3Biochemical Oxygen Demand 1] 3 days at 30 350 100 100
270C] mg/l, Max
13 chemical Oxygen Demand, mg/l, Max 250 - - 250
13 chemical Oxygen Demand, mg/l, Max 250 - - 250
14 Arsenic(as As), mg/l, max 0.2 0.2 0.2 0.2
15 Murcury(as Hg), mg/l, max 0.01 0.01 - 0.01
16 Lead (as Pb), mg/l, max 0.1 1 - 2
17 Cadmium (as Cd), mg/l, max 2 1 - 2
18 Hexavalentchromium (as Cr+6), mg/l, max 0.1 2 - 1
19 Total chromium (as Cr)mg/l, max 0.1 2 - 1
20 Copper(as Cu), mg/l, max 3 3 - 3
21 Zinc(as Zn), mg/l, max 5 15 - 5
22 Selenium (as Se) mg/l, max 0.05 0.05 - 0.05
23 Nickel (as Ni) mg/l, max 3 3 - 5
24 2(** *) * * * *
25 2(* * *) * * * *
26 2(* * *) * * * *
27 Cyanide (as CN), mg/l, max 0.2 2 0.2 0.2
28 2(**)
29 Fluoride (as F) mg/l, max 2 15 - 15
30 Dissolved Phosphates (as P), mg/l, max 5 - 0 -
31 2 (***) * * * *
32 Sulphide (as S), mg/l, max 2 - - 5
33 | Phenolic Compounds (as C6H50H) mg/l, max 1 5 - 5
34 Radioactive materials: 10M-7 107 10"-8 10M-7
(a)Alpha emitter micro curie/ml 10M-6 10n-6 1o0n-7 10M-6
(b)Beta emitter micro curie/ml
35 Radioactive materials: 10M-7 1007 10"-8 10M-7
(a)Alpha emitter micro curie/ml 10M-6 10n-6 1o0n-7 10M-6
(b)Beta emitter micro curie/ml
35 Bio-assay test 90% survival of fish 90% survival of fish 90% survival of fish 90% survival of fish
after 96 hoursin 100 % | after 96 hoursin 100 % | after 96 hoursin 100 % | after 96 hoursin 100 %
effluent effluent effluent effluent




50

2mg/l 1_8_7

36 Manganese (as Mn) 2mgl/l 2mg/l

37 Iron (as Fe) 3mgl/l 3mg/l 3mg/l

38 Vanadium (as V) 0.2 mg/l 0.2mg/l 0.2 mg/l
39 Nitrate Nitrogen 10 mg/l 20 mg/l
40 2 (¥+%) * * *

1. Schedule V1 inserted by Rule 2 (d) of the Environment(Protection) Second Amendment Rules, 1993 notified vide G.S.R. 422

(E) dated 19.05.1993 published in the Gazette no. 174 dated 19.05.1993.

2. Omitted by Rule 2 (d)(i) of the Environment(Protection) Third Amendment Rules, 1993 vide Notification No. G.S.R. 801 (E),

dated 31.12.1993.

3. Substituted by Rule 2 of the Environment(Protection) Amendment Rules, 1996 notified by G.S.R 176, dated 02.04.1996 may

be read as BOD (3days at 270C) whenever BOD 05 days 200C occurrred.

4. Besides these standards, refer EPA standards for specific industry Source (1):
https://cpch.nic.in/displaypdf.php?id=R2VuzZX IhbFNOY W5KY X kcy5wZGY =

(2) cpcb.nic.in/Industry_Specific_Standards.php



188

51



52

189



190

53



54

191

ANNEXURE R-3
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ANNEXURE R-5

TN Te Elo TA2-33004/99 REGD. NO. D). 1..-33004/99
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wiiETT ¥ I
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[9m 1-m@vE 3 (i)] T T AT ¢ ST 5

198

G.S.R. 2(E), dated the 2 January, 2014; G.S.R. 229 (E), dated the 28" March, 2014; GS.R. 232(E), dated
the 31t March, 2014; GS.R. 325(E), dated the 07th May, 2014, GS.R. 612, (E), dated the 25t August
2014; G.S.R. 789(E), dated the 11" November, 2014; S.O. 3305(E), dated the 7" December, 2015 and
lastly amended wde notification S.0. 4(E), dated the 1+ January, 2016.

Printed by the Manager, Government of India Press, Ring Road, Mayapuri, New Delhi- 110064
and Published by the Controller of Publications, Delhi-1 10054
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ANNEXURE R-6
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ANNEXURE R-8
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202 65 ANNEXURE R-9 (COLLY)

ENVIRONMENTAL AND TECHNICAL RESEARCH CENTRE

Office & Loboratory: 2i261, Vishwas Khand, Guinli Nagiar. Luckrow- 226 019 (U P)

taviat 1 ETRCLTH@YAHDOLIN, Web: vaww.alrcindia com

15O 900 1:2015, ISO 14001 : 2015, OHSAS 18001 . 2007

An Appiovar Lahoratory from Ministiy of Cavironment. Farest and Glimate changge, Govt, of India uncor EPA 1986

W ’ Mater! Waste Water 1 Waste Water

2§ Sampie [Bescinner ETP Outlet

3 | Samgle racowed dale 12 112020

4 | Samphe Quantity 2.0 ltre

e Test Parimeter Uuit | MrotocoliTest Methord Result I?"'?UQ of ln.':tl.n.g

o, ot o A hados e Nimit of dotuction |
phs c AFTIA 23" kd. 20174000 7.6 1-14

| i APHA 23 £d 20172540 C . )

Tatal Bissotved Salid AT o i 3 .
“‘.;)“n FI iy 15 9625 (Far-15) 1534 G42.0 14 - 260

: Totul Suspended Solid | Aoty pod 2917 | v I
34 ('r.,‘.-)_‘, il £ mg/l AL 235 P 90172640 N | 17y 5 - 5000
I L}
Bio chemical QOxygon e | 15 3025 (Part.a4): 1082 | :
iy

y ; Demand (BOD) | Restinued: 2014 b
V=00, { S al e
TR | | APHAR3" Ea. 2017-50208 |

Chemical Oxygen Demand - 1S 3075 (Part 53): 200 | 4320

'
A | Reaffined, 2017 ‘
PRO Qi R ER F.e
IR v nls AL S0 BNaVISD| S erK h Cambacied prot paesanaty u aoide Vo tde all Ggepiitaarior shaiseind Lttty Praticey IR0 UKL Y 10 stivcts va
LG AL LIS AR aBenle dua i a1e 12 sl Jop B Kapte 0/ 00l ol e I sesn Sk b
00t date andy th 1Mo 1%0e eatod
VIR s, mal aniirgs e Liteshty ber siog B0 o S RDEUT e i s e ety of 320EtEtie anat w6 12a) el s e e ot Taer s ot e
[RIR T RO R T AT TS S B RO 2
PR PR TSrEll TR IR Y O 1YY 1, 7 P

. V12303 05 pOt I I oo dnced wWhoy G ks part v Qi nl D U e sl i THRE St 4 L0 il Tkl A0 Lot WA Al anie g bl thtes
{"‘-.". TR a1 el
p ) \'\ b e—
.‘I \.._.\-
cuhanzed Signaiory i Authatized Signatoy
taandieep e Varn) (Ritu Gary)
Lab-lncharge amv
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ENVIRONMENTAL AND TECHNICAL, RESEARCH CENTRE

Office & Laboratory: 2261, Vishwas Khand, Gomli Nagar, Lucknow- 226 010 {LU.P.)
Email : ETRCLTH@YAHOO.IN, Web: www.elrtindia.cormn

1SO 9001:2015, ISO 14001 : 2015, OHSAS 18001 : 2007
An Approved Laboratory from Ministry of Enviranmant, Foresl and Clirnate change, Govt. of Indla undor EPA 1986

ETRCPMAATES-RERFTIY

203

TEST REPORT
WATER ANALYSIS \/
“Test Report Ref No. ETRG/EPA/3857/2020 | Dale of Report . 21.12.2020 |
NamelAddress/Type of lndu%hy Triveni Enginecring & Industries Limited |

Unit: Sugat
Village: Milalc Narayanpur, Tehsil: Swar
_ District: Rampur (U.P.)

/\lVlPLL DFTAILS

1 ['Water/ Waste Water | Waste Water - | 5 | Packing Condition | Sealed |
| 2] Sample Description =1 HP Outlet G | Sample Collecled By | ETRC, Lucknow
3| Samole received date | 18 12.2020 7_| Analysis Start Date | 18.12.2020
4 | Sample Quantity _ | 2.0 litre ii= 8 | Analysis End Date | 21.12.2020
TEST RESULT
" o O = — IS ¢ 1 |
S Test Parameter Uniit Protocol/Test Method Result Raqge ‘?f testlpg
Mefials Lo Jlimit of detection
1 | pH - APHA 23" Ed. 2017-4500H" 7.6 1-14 J‘
VoL ORE o Soliet APHA 23" Ed. 2017-2540 C
g e A il mgl IS: 3025 (Part-16) 1984 1268.0 10 - 20000
Bt R L R efirmed. 2017 ! -
3 ?T"é;')s"s""""'e" Sl mg/l | APHA 23" Ed, 2017-2540 D 13.8 5 - 5000
| Bio chemical Oxygen " IS 3025 (Part-44): 1993 )
_1 Pemand (BOD) el Reaffirmad; 2019 3 +500ae !
T g APHA 2 3Ed, 2017-5220 B
5 Cé‘(‘)'g“f‘” ErngErqURmand, 1L e IS: 3025 (Part-58): 2006 136.0 5 - 135000
ﬁ_( - ) - _Reaffirmed: 2017 - 5
G | Qil & Grease mg/l | APHA 23" Ed. 20'17-5520 A+D BDL 5 - 200

TBDLE Belew Detection Linit
... END OF REPORT ......

0 FTRG weaniants il 4l gonalybial vaork is condscien profassitoaily o sscotdance with all applicable standart lakoratery grasticas and hat this data ratlects our
gt alizmpl {0 Geaerate Aot resolls 101 he dample, mentiched m 1he epoil as above

. Thet gesult relate only to the items, lesiad.

o EIRC doas nol asSutne any Havility 10r any claims or gamages reldted 1o he quality of parameter analyzed in the results @nd/or Ihe perioimance of the
ellprient consiioing we ine sesolls

- All disprutes supject 10 Lutknow jurisdiclion

. Tivs report 1S not 1o be reproduccd whally or i pod aig cannoi te used as evidence in the court of faw and should nol be us2d In any idveitising mena without
aur spechl permission in wiltig

. GO gt in dvailabie 1w tabwaluy

\

&) & .J’, k
P, i wall i}
Authonzed Sigrmtory Authorized Signatory
(Sandeep Kr Verma) (Ritu Garg)
Lab-Incharge Qm

Regd Address: 4/57. Vmul Khand. Gombt Nagar, Lucknow 226010 (U P}Muh 09897674227
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3 ENVIRONMENTAL AND TECHNICAL RESEARCH CENTRE

Office & Laberatory: 2/2G1, Vishwas Khand, Gemti Nagar, Lucknow- 226 010 (U.R,)
3 Emall : ETRCLTH@YAHOQO.IN, Waels: wwwi.elrcindia.com
1SO 8001:20185, 1ISO 14001 ; 2015, OHSAS 18001 : 2007

An Approvad Laharalary from Munstry of Environment, Forest and Climate change, Gowvt. of India under EPA 1906

ETRCPM14/TES-REP/FT/17
TEST REPORT
WATER ANALYSIS
“Tesi Report Ref No. ETRC/EPA/4000/2021 | Date of Report * 25.81 2021 N
Mame/AddressiType of Indusiry Triveni Engineering & Industries Limited
Unit: Sugar

l Village: Milak Narayanpur, Tehsil: Swar

o e Wl s W | District: Rampur (U.P.)

SAMPLE DETAILS

L1 Watei Waste Water Waste Water 5 | Packing Conditon | Sealed
2 | Sample Description ETP Outlet | 6 | Sampie Collected By | ETRC, Lucknow -
3 | Sample received date 22.01.2021 | 7 | Analysis Start Date | 22.01.2021 W
(4 | Sample Quantity 2.0 litre o B 8 | Analysis End Date 25.01.2021
TEST RESULT
" o .- a— — T — ‘__::,— s |
o Test Parameter Unit Protocol/Test Method Result F_éal}ge of t“t'."g
No. ] - Nlimit of detection
1| pH - APHA 23 Ed. 2017-4500' 755 [ |- 14
T Lt e : - APHA 23" Ed. 2017-2540 C
2| Telshiiaeglyad Solig mg/l IS: 3025 (Part-16) 1984 | 734.0 10 - 20000
(TDS) R WER
B i’ L1 W iy _ | Reafiirmed: 2017
T i e
3 LTTO;?;)S[L peRsten Shig mg/l | APHA 23" Ed. 2017-2540 D 19.8 5 - 5000
| Bio chemical ®@xygen | 183025 (Part-44). 1993 i L L ey s
“ pemand(gop) | ™Y Realfirmed: 2019 P 10D
o N I | APHA 23" Ed. 2017-5220 B
j AR desgmt Bumeand. | oo I 3025 (Part-58); 2006 116.0 5 - 135000
(COD) 5 =
P Reaffirmed: 2017

.......... END OF REPORT........
ETRC wintrapts that all analytical work |5 conducied professionally in accordanca vAih all appiicable standad lalioratory praclices and thal this dota rellects out
best altanpt lo gendrate accurate 1esuits for the ssimple, menlioned m thy repoit as ebevy
The result relale Only 10 the ilems tesied
ETRC does nol assumae any ltatillly tor any claimns o damages redalet 10 the quallly of parametts analyzed In the resulls andlor the penormance of the
equipment consiituting to the resuits
Al ditpulas Stbject 10 Lucknow |urisdiction,
This sepoul 15 not ta be reproduced wholly o in part and csnnot te used as evidence In 11 court of law and should not be used In Ay ddveriising medd without
TSPl (RIITISSION i vaiting
Compain segister 1S availatie in our laboratary,

Bt TR\
4 p \2&% R:p‘

Authorized Signatory \ i Authorized Signatory
(Sandeep Kr Verna) \ v - (Ritu Garg)
Lab-lncharge Yl Qm

Regd Addrass a/a7, Vipul Khand, Gomb Nayar, Lucknow - 226010 (U P.) Moty 04897674227
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e, ENVIRONMENTAL AND TECHNICAL RESEARCH CENTRE

,!'4\1 ' /-l‘ ] Office & Luboratovy: 2/261, Vishwas Khand, Gomli Nagar, Lucknow- 226 010 (U P)

205

Email : ETRCLTH@YATHOQO.IN, Web: www,elrcindiy comn
1SO 8001:2015, 1SO 14001 = 2015, OHSAS 18001 : 2007 & NABL. Acceradited Laboratory

ETRCPM1A/TES-REPIFTI7

TEST REPORT
WATER ANAL.YSIS

?Test Report Ref No. ETRC/MWW/2131/2021 Dale of Report : 19.02.2021

| Name /Address/Type of Industry Triveni Engineering & Industries Limited
| Unit: Sugar

| Village: Milale Narayanpur, Tehsil: Swar
' AR - y | District: Rampur (U.P.)

SAMPILE DETAILS

1.| Water/ Waste Water Waste Water 5 | Packing Condition Sealed
2 | Sample Description ETP Outlet 6 | Sample Collected By ETRC, Lucknow
| 3 | Sanple received date 13.02.2021 7 | Analysis Start Date 13.02.2021
[ 4 | Sample Quantity 2.0 liters 8 | Analysis End Date 16.02.2021 |
TEST RESULT
Sr. Test Parameter Unit Protocol/Test Method Result Bar.lge of testlpg
No. {limit of detection
1 [pH : APHA 23" Ed. 2017-4500H" 7.8 1-14
APHA 23'"Ed 2017-2540 C
2 | Total Dissolved Solid (TDS) mg/l 1S: 3025 (Part-16): 1984 980 10 - 20000
8 il NP P Reaffirmed: 2017
3 | Total Suspended Solid (TSS) mg/l APHA 23" Ed 2017-2540 D 17.0 5 - 5000
Bio-chemical Oxygen Demand IS: 3025 (Part-44): 1993
4 | (8oD) mg/l Reaffirmed: 2019 ted 1.-9R9R0
Chemical Oxygen Demand ABHA 23 "Ed 2017-5220 B
5 coD) mg/l 1S: 3025 (Part-58): 2006 132.0 5 - 135000
( Reaffirmed: 2017

... BMO OF REPORT... ...,

. E FRG warzants that all anadtylical work 18 conducted piofessionally 1 acedrdance with ali applicabie slarxdard lnboralory praclices and that this data refiects our best
Atlmpl 1o gensrate 3CCUrALE esulls Icr the sampie, mentioned N the 1eport a5 above

. The resull sefate only 10 1he itams tested

s ETRC sfues not asswine any kability for any claims or damages related to the quality of parameter analyzed in he results andior the performance of the equipment
Constitulng 10 the results

. Al theputas sLbect o Lucknaw jutisdiction.

. RIS raport 18 n0l 1o ba rapreducurd veholty or 1 pait and cannol be used as evidenca in the cout of law and should not de used In any advertising media without our
SPACIN HRNSSIDN In wilting

«  Cemplan register 6 avallable in owr laboratocy

e

A 2
Authorized Signatory
(Sandeep I Verma)

Lab-Incharge

1 - A_‘.NOJU)
2
Authorized Signatory
(Ritu Garg)
aw
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_ ENVIRONMENTAL AND TECHNICAL RESEARCH CENTRE

Office & Laboratory: 2/261, Vishwas Khand, Gumli Nagar, Lucknow- 226 010 (U.P.)

Email : ETRCLTH@YAHOO.IN, Web: www.etrcindia.com

IS0 9001:2015. 18O 14001 : 20186, OHSAS 18001 : 2007

An Approvad Laboratory fram Ministiy of Enviranment, FForest and Climate change, Govl, of India under EPA 1986

ETRCPM14/TES-REP/FT/17
TEST REPORT
WATER ANALYSIS
Test Report Ref No. ETRC/EPA/4195/2021 | Date of Repart: 17.03.2021

Name/Address/Type of |ndu_my Triveni Engineering 8 Incustries Limited
Unit: Sugar
| Village: Milak Narayanpur, Tehsil; Swar
L District: Rampur (U.P.)

SAMPLE DETAILS

1 Water/ Waste Water | Waste Water § | Packing Condition | Sealed
Sample Descnp(lon | ETP Outlet (OU:NIS) 6 | Sample Collected By | ETRC, Lucknew
Sample received da'e 14.03.2021 7 | Analysis Start Date 14.03.2021
' /Tfuample Quantity | 2.0 live 8 | Analysis End Date 17.03.2021
TEST RESULT
| &r. St e s = ” | R e Range of testing
No.| Test Parameter _U_llll Protocol/Test Methed Result Nimit of detection
1 | pH < APHA 23" Ed. 2017-4500H" 7.9 1-14
i Total Dissolved Solid APHA 23" Ed. 2017-2510 C o -
2 'I'D(S) mg/l IS 3025 (Part-16) 1984 1615.0 10 - 20000
I___ (____ s o B ewe Sl o T 8 , Reathined. 2017 y
2 L_(';r"bfg)su*‘p"”de" Salid mal | APHA 23" Ed 2017-2540 D 13.0 5 - 5000
[ [ Bio chemical Oxygen ] 1S 3025 (Part-44); 1993 o i
% | Demand (BOD) mg Reaffirmed: 2019 Wi TSN
r Chemical Oxygen Demand APHA 23" Ed. 2017-5220 B
5 CO'D mgf! IS: 3025 (Part-58): 2006 112.0 5 - 135000
e T L1 Reaffirmed; 2017 -

.......... END Of REPORT........

- FTRE wanants that all analylicat vork is conducted prefessianally in accordance with all applicalie standard laboratory practices and Ihat this data reflacls our
hast attompt (o ganarate 3CCUrdta esults {Or 1he sample, mantioned in the eport as sbove

. Ihe result ralata oivly L6 thi llems tested

. FTRC doon nob assuise any habilily (0 any claims of Gamages related 10 ihe quality of paamewr aaiyzed i Bie wesulls andlor he perlormance of the
cquipinent constituting 1o the resulls

. All st subjoct 10 Lucknow jutisdiction

. This reper! % not to be reproduced wiwlly of in part and cannot be used as avidance in the cownrt of 1w and should not be used in any adverlising meuia without
our special pemussion in wnhng

- Complain cegisicris avallable in our 1aboratory.

v 1
Authorized Signatory 1= ) Authorlzed Signatory
Sandeep Kr Verma) ! .\\ - (Ritu Garg)
Lab-Incharge Qm

Regd, Addrass, A/57. Vipul Kharkd, Gomti Magar, Luckinow - 226010 (U.P,) Mobh: 08897674227
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ENVIRONMENTAL AND TECHNICAL RESEARCH CENIRE

Office & Laboratory: 2261, Vishvas Khand, Gomli Magar, Lucknow- 2215 010 (U P)

gmail : CTRCLTH@YAHOO,IN, Web, wwi Blrcindia com

1SO 9001:2018, 150 14001 : 2015, OHSAS 18001 : 2007

A Apypreved Laboratary from Edinistty of Enviromnent, Forest and Climato chango, Qovt. of Indis undar CEFA 1980

ETRCPM144/TES-REPIFT/H7
TEST REPORT
WATER ANALYSIS

| Test Rr-pmt cport Ref No. FTRCMWW/4313/2021
Name JAddress/Type of Industry

Date of chort . 10.0 04 20?1 '
| Triveni Engineering & Industries Limited
Unit: Sugar

Village: Milak Narayanpur, Tehsil: Swar
District: Rampur (U.P.) l

SAMPLE DETAILS

———
|

Mimit of detaction

T ey |
Result Raqgc of testing
L6 PR I

1026.0 | 10 - 26000

16.0 1 - 90000

1286.0 5 - 135000

........ CHU OF REMORT, ...
. F VS wvatrants 131 a7 antiviical word o conducied pratessiCnsily it aceoedance wilh W agplcatie standand pboiatory peaclices and that e Jota reflecis tax best
AMEMEL 10 YLNUrIte DELInle o 0lS o e a3 kg, mantoned w the ICpotl 95 abSTe

. Tha fosull Iniate anly 1o the itema tostan

. ETRG 008z Wt dasuites 0y hnnillsy far any e of danusgns lated 10 th qulity Of Dulanrsler anayzed n Ike ‘osuli andior the perdomanisl il thee oquipmas:
Losishitdng 10 tho results

. A aures sunpd 0 Luthnow jpines:suc

. Loy buipont 16 Pl 10 UG 18(2 040 whally 0 1) DAL RS CaNNAL B i Be v deans vt Ine Sourt ol cand ShOLKA A2l Do used in Aty atvetising mama without o
Bprad pemns0n ¥ Witing

. Liyrtair 1egirior s avanable in ouir o ey

R N A ):_:_“- &X‘ﬁ !
Catt -
/\ulhbrizcd’Signalow Authorized Signatory
{Sandoop Kr Vermay) {Ritu Garg)
am

Lab-incharge
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ANNEXURE R-11 (COLLY)

Date:0v 020001
o Nane wned Adidress ol IndudrySUEPS TRIVENT ENGINEERING INDUSTIUES LIMITED Hampur

Description abuut sampling poiat: QUYLET OF K1)

»

& Tapeof Sample (GrabiComposite/bntegrated): Gran

- Sumple Collected Has 8.8 Singh ALY ditendra Noth Yiwari g
S. Colour and Odour: COLOURILESS ODOURLENNS

- Quantity.and Packing: 2 lter (PLASTIC JERICAN)

7. Date of Sample Collecton: 22/0172021

Anulys Indented by: 1RO Moradabad

-
V.o Date of sample veceipt in Lab: 270172021
1. mcthod of amalysis o0 APHAL AWWA WEF 230d Editjon. 2017, 1S 3028(Purt-44) : Far BOD

Detection Runae

— X
G212
e B o) 3 S
eiezenve. 1 1iGeneral Standards for discharge of envicronment Pollutanes are as pert-A Ettluent(Schedule ™\ 1)
Uhie enmiveranment (Protcctian) Rules, 1980 source: www, cpeb ane.an/GeneraiStandands pult
lesidzs these siundardsaeter EPA siondards tor specitic purpose
i
LLER] bt

\uthurized by
AT i

Lant Vishwraima SA
Regioaal Qi
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REGIONAL LABORATORY OFFICE MORADABAD
UTTAR PRADESH POLL UTION CONTROL BOAKRD

PN T A vis Vikus Colony, Batibha Vi, Dethl Roud Morndabad

e

el NG TEN LIV N Larcudabad 202 8

NTESS AT
Wy

= ——
JORNTORY,

Dute BV 021

Naune and Address of LodusteniS, 1 P Trivend Faglueering & ladusicies Lhnited MRampur

Description about sampling point QUTLET O E 11
Ivpe of Sample (L rab/Cumposite Iniegrntcds: Coral
sampte Collonivd B daendra Nadh Thearl 8 NO NO
Cataur and Oduur: COLOURLESS ODOL REESN
Quantis and Paghing: 2 htee (PEASTIC JERICAN)
Date of Sample Collection: 22 012021
Analvis Indented by: 1RO Moradabad
Date ol vample receipt in Lab: 2200172020

0. wecthod of analscis

~ Parameter . _
B H B Elecronic method -

QL (preafc

_ Rt my/l
\ R
H myl
Crpat sy S alon
BEO. G g At S ,ii::"' Par 44, I‘)Q}_I-JL\I— . p% ]

el
e i S e

Leoes 2220 B emia Reftux Method !

. I

Tho eesuizsan e Test Keport teiste unly 1o dic iteima tealed

Unit

APHALAWWAWEF,23rd Fddition. 2017, 18 3028(Part-44) : For BOD

__Results | Detection 1lunye

74 ": _‘
iy I ViE-via
R i L
U 1u-20000 nrg
i
il | it
1850V tu- SO0 me
i 1 — . g
246 oo sy |
200 S 0100000 e |

k)

s canra Standunds tar dhseharge of envicronment Polfutants are as pen-A GMucni(Sehedule. V1)

- eres

YL T

“ b 1
Reglonul Otier

The repun shall not be reproduced-eacept s full witho

s prtinassn ol faburatoery 3 The test report peitains (o e sample as reccived i Lab
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- 7 ANNEXURE R-12(COLLY
219 ENVIRONMENTALZD TECHNTCAT RESEARCH CERTIT

: Office & Laboratory: 2/261, Vishwas Khand, Gomli Nagar, Lucknow- 226 010 (U.P.)
I JLL'JLV ' Email : ETRCLTH@YAHOO.IN, Web: www.etrcindia.com
R ISO 9001:2015, ISO 14001 : 2015, OHSAS 18001 : 2007

An Approved Laboratory from Ministry of Environment, Forest and Climate change, Govt. of India under EPA 1986

ETRCPM14/TES-REPIFT/17

TEST REPORT
WATER ANALYSIS

Test Report Ref No. ETRC/EPA/3745/2020 Date of Report : 21.12.2020

Name /Address/Type of Industry Triveni Engineering & Industries Limited
Unit: Sugar

Village: Milak Narayanpur, Tehsil: Swar
District: Rampur (U.P.)

SAMPLE DETAILS

"1 | Water/ Waste Water Waste Water 5 | Packing Condition Sealed
2 | Sample Description SRS Inlet 6 | Sample CollectedBy | ETRC, Lucknow
3 | Sample received date 18.12.2020 7 | Analysis Start Date 18.12.2020 £l
4 | Sample Quantity 2.0 liters | 8 | Analysis End Date 21.12.2020
TEST RESULT
Sr. A ; . v Range of testing
No. | Test Parameter Unit Protocol/Test Method R_e!_:l_ln flimit of detection
1 kpH - | APHA 23 Ed. 2017-4500H" 9.0 1-14
APHA 23" Ed 2017-2540 C
2 Total Dissolved Solid (TDS) mg/l IS: 3025 (Part-16): 1984 1862.0 10 - 20000
e _ Reaffirmed: 2017
|3 | Total Suspended Solid (TSS) mg/| APHA 23" Ed 2017-2540 D 1340 5-5000
Bio-chemical Oxygen Demand IS: 3025 (Part-44): 1993
4 .
(BOD) | mg/| Reaffirmed: 2018 ) 291_1.0_“ 1 - 90000
: APHA 23 Ed 2017-5220 B
5 %‘Oeg)'ca' ONyaeD: DEmand mgl! IS: 3025 (Part-58); 2006 1292.0 5 - 135000
Reaffirmed: 2017
6 Sulphate (SO.) mg/l | APHA 23" Ed. 2017-4500 SO,* E 934.8 1-800

.......... END OF REPORT........
ETRC warrants thaf a!l analylical v.ork is conducled professionatly In accordance with all applicabie siandard laboratory practices and tnat this data reflecis our best
atlempt lo generale accurate rasulls for the samplo, mentioned in the repoit as above.
. The result relale onty lo the ilems tesled.
ETRC does not assume any liability for any claims or damages relaled 1o the quality of parameter analyzed in the sesults and/or the performance of the equipment
consfituting to the resulls.
All dispules subjecl lo Lucknow jurisdiction.
This ropoit is not lo be reproduced wholly or in past and cannot be used as evidence in the court of law and should nol be usod in any acvertising media vithaut our
spectal petnussion in wriling
- Complain register is available in our laboratory
LY
\

APNGTO 1A . AN
- = 7;,::7 Q&\‘L)J- ’k
Authorized Signatory Authorized Signatory
(Sandeep Kr Verma) (Ritu Garg)
Lab-Incharge Qv

Regd Address: 4/57, Vipul Khand, Gomti Nagar. Lucknow - 226010 (U.P.) Mob: 09897674227
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214 ENWRONMEN'].‘AI]AKID TECHNICAL RESEARCH CENTRE

Office & Labhoratory: 2/261, Vishwas IKhand, Gomti Nagar, Lucknow- 226 010 (U.P.)

Email : ETRCLTH@YAHOO.IN, Web: www.elrcindia.com

1SO 9001:2015, iSO 14001 : 2015, OHSAS 18001 : 2007

An Approved Laboratory from Ministry of Environment, Forest anri Climate change, Govt. of India under EPA 1986

ETRCPM14/TES-REP/IFT/17

TEST REPORT
WATER ANALYSIS

| Test Report Ref No. ETRC/2501/8851/2021 | Date of Report : 25.01.2021

Name /Address/Type of Industry Triveni Engineering & Industries Limited
Unit: Sugar

Village: Milak Narayanpur, Tehsil: Swar

District: Rampur (U.P.)
SANPLE DETAILS

1 | Water/ Waste Water Waste Water § | Packing Condition Sealed

2 | Sample Description SRS Inlet | 6 | Sample Collected By ETRC, Lucknow
3 | Sample received date 22.01.2021 7 | Analysis Start Date 22.01.2021

4 | Sample Quantity 2.0 liters 8 | Analysis End Date 25.01.2021

TEST RESULT

S Test Parameter Unit Protocol/Test NMethod Result R_al.lge of tesn."s
No. | Nlimit of detection
1 _|pH - - APHA 23" Ed. 2017-4500H" 8.4 1-14
APHA 23" Ed 2017-2540 C
2 Total Dissolved Salid {TDS) mg/l IS: 3025 (Part-16): 1984 1920.5 10 - 20000
Reaffirmed: 2017 B B
3 | Total Suspended Solid (TSS) mg/l | APHA 23" Ed 2017-2540 D 148.0 5 - 5000
Bia-chemical Oxygen Demand IS: 3025 (Part-44): 1993 s
+ | (goD) mg/l Realfirmed: 2019 3250 1= 85088
; APHA 23" Ed 2017-5220 B
5 féhg’g)'ca' Q5En BEmara mafl IS: 3025 (Part-58): 2006 1124.0 5 - 135000
i Realfirmed; 2017
6 | Sulphate (SOs) mg/l | APHA 23" Ed. 2017-4500 SO,“ E | 891.9 1- 800

.......... END OF REPORT........

. ETRC warrants that ali analytical work is conducted professionally in accordance wilh all applicable slandatd laboratory practices and that this data reflects our best
attenpl to generate accurale results for the sample, mentioned in the report as above.

. The resull relate only lo the iterns tested.

- ETRC does not assume any liability for any claims or damages refated to the qualily ol parameter analyzed in the results and/or the performance of the equipment
constituting o the results.

. All disputes subjecl to Lucknow jurisdiclion.

. This report Is nol to be reproduced whally or In part ang cannot be used as evidence in the court of faw ard should not be used in any advertising media without our
special permission in writing.

v Complaln register is available In our laboratory.

S

l \L\jk(}
. \ZQ,J\ s
s - . 3
Authorized Signatory Authorized Signatory
(Sandeep Kr Verma) (Ritu Garg)
Lab-Incharge Qm

Regd. Address: 4/57, Vipul Khand, Gomti Nagar. Lucknow - 226010 (LJ.P.) Moly: 09897674227
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ENVIRONMENTAL Zl@l) TECHNICAL RESEARCH CENTRQ 15

Office & Laboratory: 2/261, Vishwas Khand, Gomti Nagar. Lucknow- 226 010 (U
Email : ETRCLTH@YAHOO.IN, Web: www.elrcindia.com
1SO 9001:2015, ISO 14001 : 2015, OHSAS 18001 : 2007

An Approved Laboralory from Ministry of Environment, Forest and Clirmale change, Govt. of India under EPA 1986

ETRCPM14/TES-REPIFT/17

TEST REPORT
WATER ANALYSIS

| Test Report Ref No. ETRC/2501/8852/2021 | Date of Report : 25,01.2021 =
' Name IAddress/Type of Industry Triveni Engineering & Industries Limited
Unit: Sugar

Village: Wilak Narayanpur, Tehsil: Swar
District: Rampur (U.P.)

SAMPLE DETAILS

—

Water/ Waste Water Waste Water | 5 | Packing Condition Sealed

1
2 | Sample Description SRS Outlet 6 | Sampie Collected By _ ETRC, Lucknow
3 | Sample received date 22.01.2021 7 | Analysis Start Date 22.01.2021
4 | Sample Quantity | 2.0 liters 8 | Analysis End Date 2501.2021
TEST RESULT
Sr. . | Range of testing
No. Test Parameter _ Unit Protocol/Test Meth‘od Result | .o’ f detection
1 | pH _ - APHA 23" Ed. 2017-4500H" 7.6 1-14
APHA 23" Ed 2017-2540 C
2 Total Dissolved Solid (TDS) mg/i IS: 3025 (Part-16): 1984 1928.6 10 - 20000
Reaffirmed: 2017 - | -
3 | Total Suspended Solid (TSS) mg/l APHA 23 Ed 2017-2540 D 19.8 5-5000
Bio-chemical Oxygen Demand IS: 3025 (Part-44): 1993
4 | (Bop) mg/! Reaffimed: 2019 L
. APHA 23" Ed 2017-5220 B
5 (CC“SQ)'“‘ BaiasiCaisn ma/! IS: 3025 (Part-58): 2006 128.0 5 - 135000
] Reaffirmed: 2017
6 | Sulphate (SO4) mg/t | APHA 23" Ed. 2017-4500 SO," E 297.6 1 - 800

... END OF REPORT........
ETRC warrants that all analylical watk is conducted professionally in accord with all apphicable standard laboratory practices and that this data refiects our best
attempt to generate accurate results for the sample, mentioned in the report as anove
The result refate only 10 the items lested
ETRC does not assume any liabtiily for any claims or damages related (o the qualily of parameler analyzed in the results andfor the performance of the equipment
constituting to the resulls.
All disputes subject 1o Lucknow junsdiclion.
This report is not 10 be reproduced whaliy cr in part and cannol be used as evidence in the count of law and shouid not be used in any advertising media without our
speclal permlsslon n writing.

Campi gister is §n our iabaratory
iggsl
jalprea: AT A
-~ /“:”.‘—- — Vet
Authorized Signatory Authorized Signatory
(Sandeep Kr Verma) (Ritu Garg)
Lab-Incharge Qwm

Regd. Address: 4/57, Vipul Khand. Gemti Nagar, Lucknow - 226010 (U.P.) Mob: 03897674227



216 ENVIRONMENTAL AND TE?HNICAL RESEARCH CENTRE

Office 8 Laboratory: 2/261, Vishwas Khand, Gomti Nagar. Lucknow- 226 010 ((VE=))
Email : ETRCLTH@YAHOO.IN, Web: www.etrcindia.com
1SO 8001:2015, 1SO 14001 : 2015, OHSAS 18001 : 2007 & NABL Accradited Laboratory TC-5469

ETRCPM14/TES-REP/FT/17

TEST REPORT

WATER ANALYSIS
Test Report Ref No. ETRC/MWW/2132/2021 Date of Report : 19.02.2021
Name /Address/Type of Industry Triveni Engineering & Industries Limited

Unit: Sugar
Village: Milak Narayanpur, Tehsil: Swar
District: Rampur (U.P.)

SAMPLE DETAILS

1 | Water/ Waste Water Waste Water 5 | Packing Condition Sealed
2 | Sample Description SRS Inlet 6 | Sample Coliected By ETRC, Lucknow
3 | Sample received date 13.02.2021 7 | Analysis Start Date 13.02.2021
4 | Sample Quantity 2.0 liters 8 | Analysis End Date 18.02.2021
TEST RESULT
S Test Parameter | Unit Protocol/Test Method Result i PR Toa il
No. . Nimit of detection
1 | pH e 3 APHA 23 Ed. 2017-4500H" 8.5 1-14
APHA 23" Ed 2017-2540 C
2! Total Dissolved Salid (TDS) mg/l IS: 3025 (Pait-16): 1984 19050 10 - 20000
__Reaffirmed: 2017
3 | Total Suspended Solid (TSS) | mg/l APHA 23 E£d 20172540 D 181.8 5-5000
Bio-chemical Oxygen Demand IS: 3025 {Part-44): 1993
4 | (BoD) mg/l Reaffirmed: 2019 SfEnd 198000
‘ APHA 23 Ed 2017-5220 B
5 (Cchgg)'ca' PayperBEmand mg! IS: 3025 (Part-58): 2006 1316.0 5 - 135000
~ Reaffirmed: 2017
6 | Sulphate (SO,) mg/l | APHA 23" Ed. 2017-4500 SO." E 951.6 1-800
sve...... END OF REPORT... ..s..

. ETRC warrants that all analytical wark is conducted professionally In accordance with ail applicable standard laboratory peactices and that (his #ala reliecls our best
attempl lo generale accurale resulls for (e sample, mnentioned in the repurt s above,

= The resull relale only to the items tested.

. ETRC does nol assume any lability for any claims or damages related to the quality of parameler analyzed in the results and/or the perforrnance of the equipment
constituting to the resulls.

- All disputes subject to Lucknow jurisdiction.

. This repostis nol to be reproduced wholly or in part and cannot be used as evidence in Ihe coust of law and should nol be used in any advertising media withoul our
special permission in wriling.
Complain register is available in our laboralory.

\JOYTI¥

Authorized ’ignatory Authorized Signatory

(Sandeep Kr Verma) (Ritu Garg)
Lab-Incharge Qm

Regd. Address: 4/57, Vipul Khand, Gomti Nagar. Lucknow - 226010 (U.P.) Mob: 09897674227
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Office & Laboratory: 2/261, Vishwas Khand, Gomti Nagar, Lucknow- 226 010 (U.P)
Email : ETRCLTH@VYAHOO.IN, Web: www.elrcindia.com
I1ISO 9001:2015, ISO 14001 : 2015, OHSAS 18001 : 2007 & NABL Accredited Laboratory TC-5469

ETRCPM14/TES-REP/FT/17

TEST REPORT
WATER ANALYSIS

Test Report Ref No. ETRC/WW/2133/2021 Date of Report : 19.02.2021
Name /Address/Type of Industry Triveni Engineering & Industries Limited
Unit: Sugar

Village: Mitak Narayanpur, Tehsil: Swar
District: Rampur (U.P.)

SAMPLE DETAILS

1 | Water/ Waste Water Waste Water 5 | Packing Condition [ Sealed g
2 | Sample Description SRS Outlet 6 | Sample Collected By ETRC, Lucknow
3 | Sample received date 13.02.2021 7 | Analysis Start Date 13.02.2021
4 | Sample Quantity 2.0 liters | 8] Analysis End Date 18.02.2021
TEST RESULT
Sr. . Range of testing
No. | Test Parameter Unit Protocol/Test Method Result | simit of detection
1| pH - APHA 23™ Ed. 2017-4500H" 7.7 1-14
APHA 23" Ed 2017-2540 C
2 | Total Dissolved Solid (TDS) mg/l IS: 3025 (Part-16): 1984 1882.0 10 - 20000
Reaffirmed: 2017
Total Suspended Solid (TSS) mg/| APHA 23" Ed 2017-2540 D 17.9 5 - 5000
Bio-chemical Oxygen Demand 1S: 3025 (Part-44): 1993 -
4 |@op) | maf Reaffirmed: 2013 [ ke 1190600
] APHA 23" Ed 2017-5220 B ‘
5 ?Chgg)'ca' pgEn. Demend mgfl IS: 3025 (Part-58): 2006 | 128.0 5 - 135000
__Realffirmed: 2017 )
6 Sulphate (S04) mg/l | APHA 23" Ed. 2017-4500 SO, E 310.0 1- 800

BDL=Below Detection Limit
.......... END OF REPORT........

. ETRC warants Ihat ail analytical work is conducled professionally in accordance with alt applicable standard fatoratary praciices and that this data reflects our hest
attempt to genarate accurate resulls for the sample, mentioned in the report as above

. The result relate only to the items tesled

. ETRC does not assume any Lability for any claims or damages related lo the quality of parameter anaiyzed in the results and/os the performance of the equipment
constituting to Ihe resulls.

- All disputes subjeci o Lucknow jurisdiction.

. This report is niot 1o be reproduced wholly or in part and cannot be used as evidancs in the court of law and should Not be used In any adve:tising media withaut our
special permiission in wriling

. Complain register is availai!e Inour laberatory

{ { L o )

A
= 3

e 1)
Authorized Signatory Authorized Signatory
(Sandeep Kr Verma) . (Ritu Garg)
Lab-Incharge Qm

Rend Address: 4/57, Vipul Khand, Gomli Nagar, Lucknow - 226010 (U P.) Mob: 09897674227
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ENVIRONMENTAL%QJD TECHNICAL RESEARCH CENTRE

Office & Laboratory: 2/261,Vishwas Khand, Gomti Nagar, Lucknow- 226 010 (U.P.)
Email : ETRCLTH@YAHOO.IN, Web: www.etrcindia.com
1SO 9001:2015, 1SO 14001 : 2015, OHSAS 18001 : 2007
An Approved Laboralory from Ministry of Environment, Forest and Climate change, Govt. of India under EPA 1986

TEST REPORT
WATER ANALYSIS

ETRCPM14/TES-REP/FT/ 17

Name /Address/Type of Industry

Test Report Ref No. ETRC/EPA/4188/2021 | Date of Report : 17.03.2021

Unit: Sugar

Village: Milak Narayanpur, Tehsil: Swar

Triveni Engineering & Industries Limited

! District: Rampur (U.P.)

SAMPLE DETAILS

1 | Water/ Waste Water | Waste Water 5 | Packing Condition Sealed ]
2 | Sample Description SRS Inlet 6 | Sample Collected By ETRC, Lucknow
3 | Sample received date 14.03.2021 7 | Analysis Start Date 14.03.2021
4 | Sample Quantity 2.0 liters 8 | Analysis End Date 17.03.2021
TEST RESULT
3;_- Test_Parameti L Unit Protocol/Test Metiloi_ Result : Iﬁ::;?gfodf;; s:::)%‘
IS TRlE - APHA 23" Ed. 2017-4500H" 8.0 1-14
APHA 23" Ed 2017-2540 C
2 | Total Dissolved Solid (TDS) mg/l IS: 3025 (Part-16): 1984 1605.0 10 - 20000
L Reaffiimed: 2017
3 Tolal Suspended Solid (TSS) mg/l APHA 23" Ed 2017-25640D | 155.6 5 - 5000
Bio-chemical Oxygen Demand IS: 3025 (Part-44): 1993 .
4 (80D) mg/| Reaf£ir_med: 2019 344.0 1 -90000
. , APHA 23" Ed 2017-5220 B
5 %hgg"ca' Oxygen Demand mgl IS: 3025 (Part-58); 2006 1304.0 5 - 135000
] ( ) Reaffirmed: 2017 e "5 S
6 | Sulphate (SO4) mg/l | APHA 23" Ed. 2017-4500 SO E | 755.2 1-800

......... END OF REPORT........

ETRC waiails that all anaiyncal work is conrducted professionally In accordance with all applicable standard taboratory practices and |hat this data reflects out bes!
atiempl to generale accurale resulls for the sample, mentioned in the report as above.

I he result relate only to the items tested.

ETRC does not assume any fability for any claims or damages related 10 the quaiily of parameter analyzed in the resulls and/or the performance of the equipmenl

oonstituting to the results.
Al dispules subject to Lucknow jurisdiction.

This report 8 not to te reprodiced wholly or in part and cannat be used as evidence In the court of law and should not be used in any advertising media without our

special permission In wiling.
Complain register is available in our laboratory

1
M 2

'Alehbriiéd 7Signatory
(Sandeep Kr Verma)
Lab-Incharge

Authorized Signatory

(Ritu Garg)
Qm

Regd. Nddress: 4/57, Vipul Khand, Gomti Nagar, Lucknow - 226010 (U.P.) Mob: 09897674227
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ENVIRONMENTAL §@D TECHNICAL RESEARCH CENTR2 1 9
Office & Laboratory: 2/261, Vishwas iChand, Gomlti Nagar, Lucknow- 226 010 (U.f
Email : ETRCLTH@YAHOO.IN, Web: www.etrcindia.com
1SO 9001:2015, ISO 14001 : 2015, OHSAS 18001 : 2007
An Appraved Laboralory from Ministry of Environment, Forest and Climale change, Govl. of india under EPA 1986
ETRCPM14/TES-REPIFT/7
TEST REPORT
WATER ANALYSIS
| Test Report Ref No. ETRC/EPA/4189/2021 | Date of Report : 17.03.2021 _
Name /Address/Type of Industry Triveni Engineering & Industries Limited
Unit: Sugar
Village: Milak Narayanpur, Tehsil: Swar
N District: Rampur (U.P.)
SAMPLE DETAILS
1 | Water/ Waste Walter ‘Waste Water ~ |5 ] Packing Condition Sealed |
2 | Sample Description SRS Outlet 6 | Sample Collected By ETRC, Lucknow
3 | Sample received date 14.03.2021 — 7 | Analysis Start Date 14.03.2021
| 4 | Sample Quantity 2.0 liters 8 | Analysis End Date _ 17.03.2021 |
TEST RESULT
(¥R Test Parameter Unit Protocol/Test Method Result Range of testing
No. ok . /limit of detection |
=% _I'nH |- | APHA 23" Ed. 2017-4500H" 7.7 1-14
APHA 23" Ed 2017-2540 C
2 Total Dissolved Solid (TDS) mg!/| IS: 3025 (Part-16): 1984 1638.6 10 - 20000
i Reaffirmed: 2017 |
3 | Total Suspended Solid (TSS) mg/l APHA 23" Ed 2017-2540 D 16.3 5-5000 |
Bio-chemical Oxygen Demand IS: 3025 (Parl-44): 1993
4 1 (BoD) : | meA Reaffirmed: 2019 ES ) IR
. APHA 23" Ed 2017-5220 B
5 (C(\“gg“)wa' g LDeEtid mg/! IS: 3025 (Part-58): 2006 124.0 5-135000 |
- i _ R _ Reaftirmed. 2017 -
6 | Sulphate (SO.) | mgn | APHA 23" Ed. 2017-4500 SO, E 313.9 | 1-800

......... END OF REPORT........

ETRC warrants that all analytical work is conducted professionally in accordance with ail applicable slandard faboralory practices and that Ius dala reflects our best
altemrt to generale accurate resulls for the sample, mentioned in the repoit 3s sLUVE.

The resull relate only to the items tosted.

ETRC does not assume any llability for any claims or damages related lo the quality of paramelcr analyzed in the results and/or the performance of the equipment

censtituting to the resuils.
All dispules subject to Lucknow jurisdiclion.

This report is not 10 be reproduced wholiy or in part and cannot be used as evidence in the court of law and should nGt be used w any advertising media without our

special perrnission 1n watling
Complain regisier is avallab)ﬁin our laboratory.
[

(/2L yui:
- (O ——

Authorized Signatory
(Sandeep Kr Verma)
Lab-Incharge

®)

<

\\; H‘.’\T‘ ‘)

=

Authorized Signatory

(Ritu Garg)
Qam

Reyd. Address: 4/57, Vipul Khand, Gomti Nagar. Luckiiow - 226010 (U P.) Mob: 09897674227
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ANNEXURE R

ENVIRONMENTAL AND TECHNICAL RESEARCH CENTRE

has been assessed and accredited in accordance with the standard

ISO/IEC 17025:2017

""General Requirements for the Competence of Testing &
Calibration Laboratories''

for its facilities at
2/261, VISHWAS KHAND, GOMTINAGAR, LUCKNOW, UTTAR PRADESH, INDIA

in the field of

TESTING

Certificate Number: TC-5469

Issue Date: 16/05/2023 Valid Until: 15/05/2025

This certificate remains valid for the Scope of Accreditation as specified in the annexure subject to continued
satisfactory compliance to the above standard & the relevant requirements of NABL.
(To see the scope of accreditation of this laboratory, you may also visit NABL website www.nabl-india.org)

Name of Legal Entity: Environmental and Technical Research Centre

Signed for and on behalf of NABL

MW

N. Venkateswaran
Chief Executive Officer
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ANNEXURE R-17 (COLLY)

SI. Name of Laboratory Date pf Date of Place from Analysis Prescribed
No collection Report standards
of where (as per the
samples consent
samples granted by
were taken UPPCB)
1 ETCRC/EPN3747/2020 12.11.2020 | 20.11.2020 ETP Outlet PH-7.5 PH-5.5TO 8.5
Environmental & TDS-642 TDS - 2100
Technical Research Centre, TSS-17.8 TSS- 100
2/261 Vishwas Khand BOD-16.4 BOD- 100
Lucknow COD-132.00 COD- 250
2 ETRC/EPN/3857/2020 18.11.2020 | 21.12.2020 ETP Outlet PH-7.6 Same as above
Environmental& Technical TDS-1268
Research Centre, 2/261 TSS-13.8
Vishwas Khand BOD-14 4
Lucknow COD-136
Oil & Grease
-BDL
3 11111989/Moradabad/202 | 22.01.2021 | 03.02.2021 ETP Outlet PH-7.5 Same as above
| Regional Laboratory Oil & Grease
office, Moradabad, -3.6
UPPCB, Moradabad TSS-28
TDS-1880
BOD-24
COD-220
4 ETRC/EPA/4000/202I 22.01.2021 | 25.01.2021 ETP Outlet PH-7.3 Same as above
Environmental & TDS-734
Technical Research Centre, TSS-19. 8
2/261 Vishwas Khand BOO-15.6
Lucknow COD-116.00
5 11178623/Moradabad/202 | 27.01.2021 | 03.02.202 ETP Outlet PH-7.2 Same as above
| Regional Laboratory 1 Oil &
office, Moradabad UPPCB, Grease-3.2
Moradabad TSS-26.00
TDS-1920.00
BOD-22.00
COD-216.00
6 ETRC/WW/2131/202 1 13.02.2021 | 19.02.2021 ETP Outlet PH-7.8 Same as above
Environmental & TDS-980
Technical Research Centre, TSS-17
2 /26 | Vishwas Khand BOD-15
Lucknow COD-132.00
7 ETRC/EPA/4195/2021 14.03.2021 | 17.03.2021 ETP Outlet PH-7.9 Same as above
Environmental & Technical TDS-1615.00
Research Centre, 2/261 TSS-13.00
Vishwas Khand Lucknow BOD-12.00
COD-112.00
8 ETRC/WW/431 3/2 021 06.04.2021 | 10.04.2021 ETP Outlet PH-7.6 Same as above
Environmental & TDS-1026.00
Technical Research Centre, TSS-16.8
2/ 26 1 Vishwas Khand BOD-16.00
Lucknow COD-128.00
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e 235

P REGIONAL LABORATORY OFFICE NSORADABAD
\‘;;';' UTTAR PRADESH PO CTION CONTROLE BOARD
i P-AZLNGS T Ay Vil Colony, Bt Ve, Dethl Roud Moraidabad

e e rzt
LI TORY,

el NG TEN LIV N Larcudabad 202 8

Date n¥G2:2021
Naune and Address of LodusteniS, 1 P Trivend Faglucering & ladusiries Lhnited MRampur

Description about sampling point QUTLET O E 11
Ivpe of Sample (L rab/Cumposite Iniegrntcds: Coral

satpte Collovivd B Jaendra Naoh Thearl J8 NO NGO
Cataur amd Odours COLOURLESS ODOL REESS
Quantis and Paghing: 2 htee (PEASTIC JERICAN)
Date of Sample Collection: 22 012021

Analvis Indented by: 1RO Moradabad

Date ol vample receipt in Lab: 2200172020

0. wecthod of analscis APHALAWWAWEF,23rd Fddition. 2017, 18 3028(Part-44) : For BOD

Parameter _ _ Unit ___Results | Detection (tinge

b3 B Elesironie method

- < (el
O Catvase . Vi 1 e
e -y S i
" 1e 59 my/l v 10-20000 g ¢
Y it 1210 |
: myl 1880, bu- SO0UD my
crpst of allou
: 4 - S, r =, 1 — g
BIZELE Ly ¢ At 1S 3RS Batdn 1998 Bie ooyt o 240 s s |
Lo 8270 B e Refux Method Pl = ha! 2200 Ly 100000 e |
Wereremo s A aera Stasndusdy tor diseharge of envicronment Polfutamis are as pen-A GfMueni(Schedute. Vi)
. INF

- eres

YL T
o vy by
Reglonul Otier

X Tho resulesan tae Test Keport reiste unly 1o die e tesied 2 The repon shall not be reproduced-eacept s ! witho

W antten petmisswn of laboratory 3 The test report peitains (o e sample as reccived i Lab
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Date:0v 020001
o Nane wned Adidress ol IndudrySUEPS TRIVENT ENGINEERING INDUSTIUES LIMITED Hampur

3 Description about sampling poiats QUYLET OF B

L Fape of Sample (GraiComposite/Integrated): Gran

1= Sumple Collected Hys 8.8 Singh ARE Jditendra Noth Viward gy
S Colour and Odour: COLOURILESS ODOURLESN

o Quanlity.and Packing: 2 liter (PLANTIC JENRICAN)

7. Date of Sample Collecton: 22/0172021

S- Anulos Indented by RO Moradabad

V.o Date of sample veceipt in Lab: 270172021
1o wacthod of analysis oo APHEA, AWWA WEF 23rd Editjon.2017. IS 3025(Purt-44) : For BOD
s T__l_)ﬂt‘t(it_)ﬂ Runge
| G212
———h— - -

eiesenve. 1 1iGeneral Standards for discharge of envicronment Pollutanes are as pert-A Ettluent(Schedule™ \ 1)

Uhie enmiveranment (Protcctian) Rules, 1980 source: www, cpeb ane.an/GeneraiStandands pult

lesidzs these siundardsaeter EPA siondards tor specitic purpose

e
\uthurized by
Lant Vishwraima SA VI e
A RS W
Regioaal Qi
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Ministry of Water Resources, River Development and Ganga Rejuvenation
Applications for Issue of NOC to Abstract Ground Water (NOCAP)

ANNEXURE R-19

Government of India
Central Ground Water Authority (CGWA)

243

Application for Renew of NOC Issued to Existing Industrial Projects Abstracting GroundWater

(Application For Renewal of NOC)

Application Number : 21-4/1534/UP/IND/2017

Applied For Renewal : 1st

1. General Information:
Water Quality:

Application Type Category/ Type of Application:

(i)

Name of Industry:

Fresh Water
Sugar
TRIVENI ENGINEERING AND INDUSTRIES LIMITED

(ii) Location Details of the Industrial Unit- (Attach Site Plan and Certified Revenue Sketch) ($)

(iii)

(vi) Purpose of Renewal Application:

Address Line 1 :
Address Line 2 :
Address Line 3 :
State:

District:

Sub-District:
Village/Town:

Area Type :

Area Type Category :
Communication Address
Address Line 1:
Address Line 2:
Address Line 3:
State:

District:

Sub-District:

Pincode:

Phone Number with Area Code:

Mobile Number:
Fax Number:
E-Mail:

Details of Existing NOC issued by CGWA (enclose copy)

NOC Letter No:
Date of Issuance:
Vailidity (Start):
Validity (End):

Reason for not applying for renewal before expiry of NOC

Validity (Attach Affidavit):

22/06/2019 11:32 AM

SUGAR UNIT- MILAK NARAYANPUR
POST OFFICE-DADIYAL, TEHSIL-TANDA
DISTT- RAMPUR

UTTAR PRADESH

RAMPUR

SUAR

Narainpur

Non-Notified

Over Exploited

SUGAR UNIT- MILAK NARAYANPUR
POST OFFICE-DADIYAL, TEHSIL-TANDA
DISTT- RAMPUR

UTTAR PRADESH

RAMPUR

SUAR

244925

91 9758400190

91-9719334888

jitender.sandhu@mnp.trivenigroup.com

CGWA/NOC/IND/ORIG/2017/2666
13/07/2017

13/07/2017

12/07/2018

NA

Existing Ground Water

Page 1 of 7
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ANNEXURE R-20

Central Ground water Authority

NOTIFICATION

New Delhi the 24" September, 2020
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1Nﬁqspp”cati°n Fom  ANNEXURE R-21 (COLLY)

Form 8 (C)
[See Rule 8(1)]
AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF NEW WELL

FOR INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR BULK USER OF
GROUND WATER

[Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation Act, 2019.]

AUTHORIZATION/ NO-OBJECTION CERTIFICAT NO:

VALID UP TO : 26/02/2026
{UI1S10(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019}

Registration No.: 202101000451

Name of the Owner

Designation

Uq

Company Address
PUT BT Ul

Address of the Applicant

Date of Submission

Location Particulars

District
Plot No./Khasra No.

Ward No./Holding No.

TARUN SAWHNEY VCANDMD

AGM

Village Milaknarayanpur Po
Dadiyal Distt. Rampur

VILLAGE-MILAK NARAYANPUR,
POST-DADIYAL, TEHSIL-TANDA
BADLI, DISTRICT-RAMPUR, UP
244001

24/01/2021

Rampur

87 Jattaur

Particular of the Existing Well and Pumping Device

Date of Construction/Sinking of
the Well

Type of Well

Purpose of well

Strainer Position (For Tube Well)
Type of Pump Used

Operational Device

09/02/2007

Tube Well/Boring

Industrial

Submersible

Electric Motor

Date of Energization (In Case of Electric Pump)

Maximum Allowable Rate of
Withdrawal (m3/hr.):

100.00

Company Name

HYHL BT T

Authorization Letter
UE|

Application Form Serial
No.

Specimen Signature

Block

Municipality/Corporation

Depth of the Well (In
meter)

Assembly Size(For Tube
Well)

H.P. of the Pump

Rate of Withdrawal
(m3/hr.)

09/02/2007

Maximum Allowable
Running Hours Per Day:

Triveni Engg. & Ind. Ltd Sugar Unit
Milknraynpur

Download

RMPRO121NINO015

SWAR
NA

NA

103.00

40.00

100.00

2.00

13


http://upgwdonline.in/apps/ApplicationForm/Content/UploadedDocs/AddressIdProof/AuthLetter0202101241521399384.pdf
Highlight

Highlight


7/8/2021 1Nﬁ(‘6pplication Form

Maximum Allowable Annual Extraction of Ground Water: 60000 2 5 3

This No-Objection certificate authorizes the owner applicant (user) to sink a well in the location specified at Sl. (2) for extraction of ground water
at a rate not exceeding that as shown at Sl. (3j), for Running Hours | day as shown at Sl. (3k), and for maximum allowable annual extraction of
ground water as shown at Sl. (3k) and is valid subject to the observance of the conditions stated overleaf.

Place:

Date:

Yours Faithfully,
Signature of the Issuing Authority
and Designation

GENERAL CONDITIONS:

« In case of any change of ownership of the proposed well, fresh authorization has to be obtained.

« No change of location, design, rate of withdrawal and pumping device in respect of the proposed well as indicated at SL (2) and (3) of this
certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation of this
authorization

« For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix digital water flow meters
(conforming to BIS/ IS standards) having telemetry system in the abstraction structure, which record rate and quantum of extraction, at outlet
of pumping devices and it shall be presumed that the quantity recorded by the meter has been extracted by the said user, until the contrary is
proved. The rate of extraction of ground water from the well as shown in item 3(k) shall not exceed to the recorded rate from water meters

« The concerned Authority reserves the right to stop extraction of ground water from the well due to quality hazards or any other reasons, if the
situation so demands

« In case of any change of ownership of the existing well, fresh registration has to be obtained.

« No change of location, design, rate of withdrawal and pumping device in respect of the existing well as indicated at Sl. (2) and (3) of this
certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation of this
registration

« In case, any of the particulars | information furnished by the applicant in his application for issuance of this registration is found to be incorrect
during verification at any subsequent stage , this registration is liable for cancellation.

« The Certificate of Authorization/ NOC shall be valid for a period of five years from the date of issue. The applicant shall have to apply for
renewal through a fresh application, at least ninety days prior to expiry of its validity.

« Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and zone tapped
of piezometer should be commensurate with that of the pumping well. The data, obtained from digital water level recorders shall be made
available to this office on monthly basis

« Guidelines for Installation of Piezometers and their Monitoring

Piezometer is a borewell /tubewell used only for measuring the water level by lowering the tape/ sounder or automatic water level measuring
equipment. It is also used to take water sample for water quality testing when ever needed. General guidelines for installation of piezometers
are as follows:

o The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground water is
being withdrawn. The diameter of the piezometer should be about 4” to 6”.

o The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If, more
than one piezometers are installed the second piezometer should monitor the shallow ground water regime. It will facilitate shallow as
well as deeper ground water aquifer monitoring.

o No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table:

Monitiring Mechanism

S.No Quantum of Ground water withdrawal (cum/day) No.of piezometers required
Manual DWLR with Telemetry
1 <10 0 0 0
2 11 - 50 1 1 0
3 50- 500 1 0 1
4 > 500 2 0 2

o The measuring frequency should be monthly and accuracy of measurement should be up to cm. the reported measurement should
be given in meter upto two decimal.

o For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder (DWLR)
with telemetry system should be used for accuracy.

o The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has been
stopped for about four to six hours.

o All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered should be
provided for bringing the piezometer into the Hydrograph Monitoring System for Ground Water Department, Uttar Pradesh, and for its
validation.

2/3



7/8/2021 N pplication Form

2 54o The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon
(October/November) periods. Quality may be got analyzed from NABL approved lab. Besides, one sample (1 It capacity bottle) to the
concerned Director, Ground Water Department, Uttar Pradesh, for chemical analysis.
o A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube well number,
depth and zone tapped of piezometer/tube well for standard referencing and identification.
o Any other site specific requirement regarding safety and access for measurement may be taken care off.
« Any other condition(s) that may be imposed by the concerned Authority.
« In case, any of the particulars | information furnished by the applicant in his application for issuance of this permit is found to be incorrect
during verification at any subsequent stage, this permit is liable for cancellation.
« Any other condition imposed by the concerned Authority.
« In case, any of the particulars | information furnished by the applicant in his application for issuance of this permit is found to be incorrect
during verification at any subsequent stage, this permit is liable for cancellation.

« SPECIFIC CONDITIONS:

« (A) For Industrial User: No Objection Certificate for ground water extraction by industries shall be granted subject to the following specific
conditions:

« i) No Objection Certificate shall be granted only in such cases where local government water supply agencies are not able to supply the
desired quantity of water.

« i) All industries shall be required to adopt latest water efficient technologies so as to reduce dependence on ground water resources.

« iii) All industries abstracting ground water in excess of 100 m3/d shall be required to undertake annual water audit through Confederation of
Indian Industries (Cll)/ Federation Indian Chamber of Commerce and Industry (FICCI)/ National Productivity Council (NPC) certified auditors
and submit audit reports within three months of completion of the same to CGWA. All such industries shall be required to reduce their ground
water use by at least 20% over the next three years through appropriate means.

« iv) Construction of observation well(s) (piezometer)(s) within the premises and installation of appropriate water level monitoring mechanism as
mentioned in General Condition no.10 shall be mandatory for industries drawing/ proposing to draw more than 10 m3

« /day of ground water and. Monitoring of water level shall be done by the project proponent. The piezometer (observation well) shall be
constructed at a minimum distance of 15 m from the bore well/production well. Depth and aquifer zone tapped in the piezometer shall be the
same as that of the pumping well/ wells. Monthly water level data shall be submitted online to the Ground Water Department, UP.

« V) The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project premises. Industries which are likely to
pollute ground water (chemical, pharmaceutical, dyes, pigments, paints, textiles, tannery, pesticides/ insecticides, fertilizers, slaughter house,
explosives etc.) shall store the harvested rain water in surface storage tanks for use in the industry.

« vi) Injection of treated/ untreated waste water into aquifer system is strictly prohibited.

« vii) Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chemical/ Petrochemical, Coal
washeries, other hazardous units etc. (as per CPCB list) need to undertake necessary well head protection measures to ensure prevention of
ground water pollution.

« (B) Infrastructural User: The No Objection Certificate for ground water abstraction will be granted subject to the following specific conditions:

« i) In case of infrastructure projects that require dewatering, proponent shall be required to carry out regular monitoring of dewatering
discharge rate (using a digital water flow meter) and submit the data online to Ground Water Department, UP as applicable. Monitoring
records and results should be retained by the proponent for two years, for inspection or reporting as required by District Ground Water
Management Council.

« ii) Installation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where ground water requirement is more than 20 m3
/day. The water from STP shall be utilized for toilet flushing, car washing, gardening etc

This NOC is not authorized by any Official. This should only be used for Preview purpose.
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Form 8 (C)
[See Rule 8(1)]
AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF NEW WELL

FOR INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR BULK USER OF
GROUND WATER

255

[Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation Act, 2019.]

VALID UP TO : 17/06/2026
{UI1S10(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019}

Registration No.: 202101000452

Name of the Owner

Designation

Uq

Company Address
PUT BT Ul

Address of the Applicant

Date of Submission

Location Particulars

District
Plot No./Khasra No.

Ward No./Holding No.

TARUN SAWHNEY VCANDMD

AGM

Village Milaknarayanpur Po
Dadiyal Distt. Rampur

VILLAGE-MILAK NARAYANPUR,
POST-DADIYAL, TEHSIL-TANDA
BADLI, DISTRICT-RAMPUR, UP
244001

24/01/2021

Rampur

53 Jattpura

Particular of the Existing Well and Pumping Device

Date of Construction/Sinking of
the Well

Type of Well

Purpose of well

Strainer Position (For Tube Well)
Type of Pump Used

Operational Device

16/03/2007

Tube Well/Boring

Industrial

Submersible

Electric Motor

Date of Energization (In Case of Electric Pump)

Maximum Allowable Rate of
Withdrawal (m3/hr.):

100.00

Company Name

HYHL BT AH

Authorization Letter
LE|

Application Form Serial
No.

Specimen Signature

Block

Municipality/Corporation

Depth of the Well (In
meter)

Assembly Size(For Tube
Well)

H.P. of the Pump

Rate of Withdrawal
(m3/hr.)

10/03/2007

Maximum Allowable
Running Hours Per Day:

AUTHORIZATION/ NO-OBJECTION CERTIFICAT NO:

Triveni Engg. & Ind. Ltd Sugar unit
Milknrayanpur

Download

RMPRO121NINO016

SWAR
NA

NA

109.00

50.00

100.00

2.00

13


http://upgwdonline.in/apps/ApplicationForm/Content/UploadedDocs/AddressIdProof/AuthLetter0202101241600181849.pdf
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35@11 Allowable Annual Extraction of Ground Water: 60000

This No-Objection certificate authorizes the owner applicant (user) to sink a well in the location specified at Sl. (2) for extraction of ground water
at a rate not exceeding that as shown at Sl. (3j), for Running Hours | day as shown at Sl. (3k), and for maximum allowable annual extraction of
ground water as shown at Sl. (3k) and is valid subject to the observance of the conditions stated overleaf.

Place:

Date:

Yours Faithfully,
Signature of the Issuing Authority
and Designation

GENERAL CONDITIONS:

« In case of any change of ownership of the proposed well, fresh authorization has to be obtained.

« No change of location, design, rate of withdrawal and pumping device in respect of the proposed well as indicated at SL (2) and (3) of this
certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation of this
authorization

« For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix digital water flow meters
(conforming to BIS/ IS standards) having telemetry system in the abstraction structure, which record rate and quantum of extraction, at outlet
of pumping devices and it shall be presumed that the quantity recorded by the meter has been extracted by the said user, until the contrary is
proved. The rate of extraction of ground water from the well as shown in item 3(k) shall not exceed to the recorded rate from water meters

« The concerned Authority reserves the right to stop extraction of ground water from the well due to quality hazards or any other reasons, if the
situation so demands

« In case of any change of ownership of the existing well, fresh registration has to be obtained.

« No change of location, design, rate of withdrawal and pumping device in respect of the existing well as indicated at Sl. (2) and (3) of this
certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation of this
registration

« In case, any of the particulars | information furnished by the applicant in his application for issuance of this registration is found to be incorrect
during verification at any subsequent stage , this registration is liable for cancellation.

« The Certificate of Authorization/ NOC shall be valid for a period of five years from the date of issue. The applicant shall have to apply for
renewal through a fresh application, at least ninety days prior to expiry of its validity.

« Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and zone tapped
of piezometer should be commensurate with that of the pumping well. The data, obtained from digital water level recorders shall be made
available to this office on monthly basis

« Guidelines for Installation of Piezometers and their Monitoring

Piezometer is a borewell /tubewell used only for measuring the water level by lowering the tape/ sounder or automatic water level measuring
equipment. It is also used to take water sample for water quality testing when ever needed. General guidelines for installation of piezometers
are as follows:

o The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground water is
being withdrawn. The diameter of the piezometer should be about 4” to 6”.

o The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If, more
than one piezometers are installed the second piezometer should monitor the shallow ground water regime. It will facilitate shallow as
well as deeper ground water aquifer monitoring.

o No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table:

Monitiring Mechanism

S.No Quantum of Ground water withdrawal (cum/day) No.of piezometers required
Manual DWLR with Telemetry
1 <10 0 0 0
2 11 - 50 1 1 0
3 50- 500 1 0 1
4 > 500 2 0 2

o The measuring frequency should be monthly and accuracy of measurement should be up to cm. the reported measurement should
be given in meter upto two decimal.

o For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder (DWLR)
with telemetry system should be used for accuracy.

o The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has been
stopped for about four to six hours.

o All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered should be
provided for bringing the piezometer into the Hydrograph Monitoring System for Ground Water Department, Uttar Pradesh, and for its
validation.
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o The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon 2(5 7
(October/November) periods. Quality may be got analyzed from NABL approved lab. Besides, one sample (1 It capacity bottl e
concerned Director, Ground Water Department, Uttar Pradesh, for chemical analysis.
o A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube well number,
depth and zone tapped of piezometer/tube well for standard referencing and identification.
o Any other site specific requirement regarding safety and access for measurement may be taken care off.
« Any other condition(s) that may be imposed by the concerned Authority.
« In case, any of the particulars | information furnished by the applicant in his application for issuance of this permit is found to be incorrect
during verification at any subsequent stage, this permit is liable for cancellation.
« Any other condition imposed by the concerned Authority.
« In case, any of the particulars | information furnished by the applicant in his application for issuance of this permit is found to be incorrect
during verification at any subsequent stage, this permit is liable for cancellation.

« SPECIFIC CONDITIONS:

« (A) For Industrial User: No Objection Certificate for ground water extraction by industries shall be granted subject to the following specific
conditions:

« i) No Objection Certificate shall be granted only in such cases where local government water supply agencies are not able to supply the
desired quantity of water.

« i) All industries shall be required to adopt latest water efficient technologies so as to reduce dependence on ground water resources.

« iii) All industries abstracting ground water in excess of 100 m3/d shall be required to undertake annual water audit through Confederation of
Indian Industries (Cll)/ Federation Indian Chamber of Commerce and Industry (FICCI)/ National Productivity Council (NPC) certified auditors
and submit audit reports within three months of completion of the same to CGWA. All such industries shall be required to reduce their ground
water use by at least 20% over the next three years through appropriate means.

« iv) Construction of observation well(s) (piezometer)(s) within the premises and installation of appropriate water level monitoring mechanism as
mentioned in General Condition no.10 shall be mandatory for industries drawing/ proposing to draw more than 10 m3

« /day of ground water and. Monitoring of water level shall be done by the project proponent. The piezometer (observation well) shall be
constructed at a minimum distance of 15 m from the bore well/production well. Depth and aquifer zone tapped in the piezometer shall be the
same as that of the pumping well/ wells. Monthly water level data shall be submitted online to the Ground Water Department, UP.

« V) The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project premises. Industries which are likely to
pollute ground water (chemical, pharmaceutical, dyes, pigments, paints, textiles, tannery, pesticides/ insecticides, fertilizers, slaughter house,
explosives etc.) shall store the harvested rain water in surface storage tanks for use in the industry.

« vi) Injection of treated/ untreated waste water into aquifer system is strictly prohibited.

« vii) Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chemical/ Petrochemical, Coal
washeries, other hazardous units etc. (as per CPCB list) need to undertake necessary well head protection measures to ensure prevention of
ground water pollution.

« (B) Infrastructural User: The No Objection Certificate for ground water abstraction will be granted subject to the following specific conditions:

« i) In case of infrastructure projects that require dewatering, proponent shall be required to carry out regular monitoring of dewatering
discharge rate (using a digital water flow meter) and submit the data online to Ground Water Department, UP as applicable. Monitoring
records and results should be retained by the proponent for two years, for inspection or reporting as required by District Ground Water
Management Council.

« ii) Installation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where ground water requirement is more than 20 m3
/day. The water from STP shall be utilized for toilet flushing, car washing, gardening etc

This NOC is not authorized by any Official. This should only be used for Preview purpose.
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Triveni Engineering & Industries Ltd.,
Sugar Unit- Milak Narayanpur

262

ANNEXURE R-26 (COLLY)

Press Mu neration & Disposal Record from 01.12.2020 to 31.12.2020

CUSTOMER NAME DESTINATION |REGION |INvOICE NO |INVOICE DATE [MATERIALNO | QUANTITY [Vehicle no.
RATHI TRADERS KASHIPUR Uttarakhand 910033447401.12.2020 PRESS MUD 238.80|UP22Q0223
RATH! TRADERS KASHIPUR Uttarakhand 9100334475]01.12.2020 PRESS MUD 259.50|UP22U9351
RATHI TRADERS KASHIPUR Uttarakhand 9100334476 01.12.2020 PRESS MUD 267.80|UP22AF0873
RATHI TRADERS KASHIPUR Uttarakhand 9100334477|01.12.2020 PRESS MUD 264.80|UKO6AV4717
RATHI TRADERS KASHIPUR Uttarakhand 9100334478]01.12.2020 PRESS MUD 260.00{UK06X8127
RATHI TRADERS KASHIPUR Uttarakhand 9100334479]01.12.2020 PRESS MUD 263.50{UP22AD6473
RATHI TRADERS KASHIPUR Uttarakhand 910033448001.12.2020 PRESS MUD 253.40{UP22A12399
RATHI TRADERS KASHIPUR Uttarakhand 9100334481]01.12.2020 PRESS MUD 265.20|UK06AQ1081
RATHI TRADERS KASHIPUR Uttarakhand 9100334482]01.12.2020 PRESS MUD 246.10]UP22AR060S
2319.10
RATHI TRADERS KASHIPUR Uttarakhand 9100334483]02.12.2020 PRESS MUD 246.90|UP22R9833
RATHI TRADERS KASHIPUR Uttarakhand 9100334484 02.12.2020 PRESS MUD 258.90|UP22AF0873
RATHI TRADERS KASHIPUR Uttarakhand 9100334485]02.12.2020 PRESS MUD 223.70jUP22Q0223
RATHI TRADERS KASHIPUR Uttarakhand 9100334486 |02.12.2020 PRESS MUD 247.20|UK06X8127
RATHI TRADERS KASHIPUR Uttarakhand 9100334487]02.12.2020 PRESS MUD 260.10{UP22U9351
RATHI TRADERS KASHIPUR Uttarakhand 9100334488]02.12.2020 |PRESS MUD 258.30]UK06AVA717
RATHI TRADERS KASHIPUR Uttarakhand 910033448902.12.2020 PRESS MUD 273.30]UK06AQ1081
1768.40
RATHI TRADERS KASHIPUR Uttarakhand 9100334490]03.12.2020 PRESS MUD 270.60|UP22AR060S
RATHI TRADERS KASHIPUR Uttarakhand 910033449103.12.2020 |PRESS MUD 263.30|{UP22AD6473
RATHI TRADERS KASHIPUR Uttarakhand 9100334492]03.12.2020 |PRESS MUD 275.20|{UP22AL2399
RATHI TRADERS KASHIPUR Uttarakhand 9100334493]03.12.2020 IPRESS MUD 268.80|UP22R9833
RATHI TRADERS KASHIPUR Uttarakhand 9100334494]03.12.2020 PRESS MUD 270.40|UP22AF0873
RATHI TRADERS KASHIPUR Uttarakhand 9100334495]03.12.2020 PRESS MUD 232.70{UP22Q0223
RATHI TRADERS KASHIPUR Uttarakhand 9100334496 |03.12.2020 PRESS MUD 237.30{UP22U9351
RATHI TRADERS KASHIPUR Uttarakhand 9100334497]03.12.2020 PRESS MUD 262.20|UKO6X8127
RATHI TRADERS KASHIPUR Uttarakhand 9100334498]03.12.2020 PRESS MUD 278.00|UKO6AV4717
|RATHI TRADERS KASHIPUR Uttarakhand 9100334499]03.12.2020 PRESS MUD 250.90 |UP22AD6473
2609.40
RATHI TRADERS KASHIPUR Uttarakhand 9100334500{04.12.2020 PRESS MUD 282.30 | UKO6AQ1081
RATH| TRADERS KASHIPUR Uttarakhand 9100334501|04.12.2020 PRESS MUD 260.60|UP22AL2399
RATHI TRADERS KASHIPUR Uttarakhand 9100334502]04.12.2020 PRESS MUD 255.60|UP22AR060S
RATHI TRADERS [KASHIPUR Uttarakhand 9100334503|04.12.2020 PRESS MUD 256.50{UP22R9833
RATHI TRADERS KASHIPUR Uttarakhand 9100334504]04.12.2020 PRESS MUD 265.70 |UP22AF0873
RATHI TRADERS KASHIPUR Uttarakhand 9100334505 |04.12.2020 PRESS MUD 241.90|UP22Q0223
RATHI TRADERS KASHIPUR Uttarakhand 9100334506]04.12.2020 PRESS MUD 264.70{UP22U9351
RATHI TRADERS KASHIPUR Uttarakhand 9100334507]04.12.2020 PRESS MUD 252.40{UK06AQ1081
2079.70
RATHI TRADERS KASHIPUR Uttarakhand 9100334508]05.12.2020 PRESS MUD 277.40]UKOBAV4717
RATHI TRADERS KASHIPUR Uttarakhand 9100334509|05.12.2020 PRESS MUD 275.30{UP22AD6473
RATHI TRADERS |KASHIPUR Uttarakhand 9100334510|05.12.2020 PRESS MUD 252.30|UKO6X8127
RATHI TRADERS IKASHIPUR Uttarakhand 910033451105.12.2020 PRESS MUD 247.30|UP22AL2399
RATHI TRADERS 1KASHIPUR Uttarakhand 9100334512{05.12.2020 PRESS MUD 253.00{UP22AR0605
RATH! TRADERS ]KASH’PUR Uttarakhand 9100334513/05.12.2020 PRESS MUD 265.90|UP22R9833
RATHI TRADERS |KASHIPUR Uttarakhand 9100334514]05.12.2020 PRESS MUD 257.90|UP22AF0873
RATH1 TRADERS KASHIPUR Uttarakhand 9100334515/05.12.2020 PRESS MUD 264.10|UP22U9351
RATHI TRADERS KASHIPUR Uttarakhand 9100334516]05.12.2020 PRESS MUD 232.40{UP22Q0223
2325.60
RATHI TRADERS KASHIPUR Uttarakhand 9100334517|06.12.2020 PRESS MUD 263.60 |UKO6X-8127
RATHI TRADERS KASHIPUR Uttarakhand 9100334518(06.12.2020 PRESS MUD 275.50|UKO6AV4717
RATHI TRADERS KASHIPUR Uttarakhand 9100334519(06.12.2020 PRESS MUD 267.70{UP22AD6473
RATHI TRADERS KASHIPUR Uttarakhand 9100334520{06.12.2020 PRESS MUD 247.80|UX06AQ1081
RATHI TRADERS KASHIPUR Uttarakhand 9100334521)06.12.2020 PRESS MUD 255.30{UP22AL2399
RATHI TRADERS |KASHIPUR Uttarakhand 9100334522|06.12.2020 PRESS MUD 245.70{UP22AR0605
RATHI TRADERS [KASHIPUR Uttarakhand 9100334523]06.12.2020 PRESS MUD 247.40|UP22R9833
RATHI TRADERS KASHIPUR Uttarakhand 9100334524 |06.12.2020 PRESS MUD 253.60|UP22AF0873
2056.60
RATHI TRADERS KASHIPUR Uttarakhand 9100334525|07.12.2020 PRESS MUD 266.80 |UKO6X8127
RATHI TRADERS IKASHIPUR Uttarakhand 9100334526(07.12.2020 PRESS MUD 223.00|uP22Q0223
RATHI TRADERS ]KASHIPUR Uttarakhand 9100334527]07.12.2020 PRESS MUD 251.70|UKO6AV4717
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Certified Copy of Resolution passed by the Board of Directors of Triveni Engineering & Industries Ltd.
at their meeting held on 25™ April, 2020.

In supersession of earlier resolutions passed by the Board of Directors / Executive Sub-Committee of the
Board of Directors of the Company in this regard, RESOLVED THAT Mr. Bhoopender Singh, General
Manager (Sugar) and Mr. Jitender Sandhu, Asst. General Manager (HR & Admn.) of the Company’s
Milak Narayanpur Sugar Unit be and are hereby singly and severally authorized to commence, institute
and pursue any suit, action, appeal, writ or other proceedings of legal nature relating to said sugar unit in
any Court(s) of law including High Court(s) and Supreme Court, Tribunal, Quasi-Judicial Body(ies),
any Office of the Government of U.P. etc., as also to defend any suit, action, appeal, writ or other
proceedings of legal nature filed against the Company’s said Sugar Unit and for this purpose to sign,
verify and file any suit(s), application(s), petition(s) instruments, pleadings, appeal(s), revision(s),
review(s) etc.; to swear affidavit(s); to appear before the concerned Court(s)/Tribunal(s)/Body(ies)/Govt.
Authority(ies) either personally or through counsels; to make any statement/averment etc.; to produce
evidence; to appoint advocates, counsels and to remunerate them; to sign vakalatnama(s) and such other
papers, documents, writings etc., as may be required from time to time and to do all other acts, deeds,
things and matters which may be necessary and incidental for the aforesaid purposes.

RESOLVED FURTHER THAT a Power of Attorney, if required be executed by Mrs. Geeta Bhalla,
Group Vice President & Company Secretary in favour of aforesaid officers of the Company’s Milak
Narayanpur Sugar Unit vesting in them all or any of the powers mentioned above.

/Certified to be true copy/

For Triveni Engineering & Industries Ltd.,
- )L,J\JJ

Geeta Bhalla

Group Vice President &
Company Secretary

Regd. Office: Deoband, District Saharanpur, Uttar Pradesh - 247 554
CIN No. L15421UP1932PLC022174
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From: Ruchir Rai ruchir.rai@outlook.com &
Subject: OA No. 234 of 2020 | Anuradha v. State of U.P. & Ors. | Objections on behalf of Triveni Engineering & Industries Ltd.
Date: 14 December 2023 at 9:52 AM
To: anuc039@gmail.com
Cc: pradeepmisra@yahoo.com, daleepdhayani@yahoo.co.in

Dear Madam,
Attached herewith are the objections being filed on behalf of TEIL in the captioned matter. Kindly acknowledge receipt.

Regards,

Ruchir Ranjan Rai
Advocate

Mobile - +91-8090034662

This message contains legally privileged and confidential information and is for the use of the addressee(s) only. If the
reader of this message is not an intended recipient, such person is hereby cautioned that any dissemination,
distribution or copying of this communication is prohibited. If you have received this transmission in error,

please immediately notify the sender by return email and delete this message from your system.

J

=PRES

Objections on
behalf...nal.pdf

Downloading...
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